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Office Note

Orders

-

challenge. It is stated that the
interview is taking pl:ce tomorrow
i.e. on 24-2-93 zrdxthe to the posts

of matrons and the apolicants are not

being interviewed in view of the

impugn=d4 order.

wWe have hesard both the parties
and h=zving perused the averr&énts’
in the applic=tion we are gsatisfied
th2t in the inter=st of justice, the
Respondent 3, Chief Peréonnel Officer
(south Central Railway, Secunderabad)
should be directed to provisionall:;
interview the 3 a~plicants also -

tomorrow _or on any oth=r day to which

the interview @iy be postponedl_
=nd they should also bhe considered

along with other candidates on 2 povi-

view shall not be published by the
respondents until furthe; orders.
To enable the 3rd respondent to make
arrangements to interview the apnpli-
cants, the apolicants sre directed to
report to the respondents at 9-15 whe
the office opens. The apolicants aj
directed to carry with them a copv o
this Interim order when they meet t

respondents.

Issue one copy ofthe Interim}

to the applicants and also to the

pondents‘to-day.
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CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

- O.A.NO/TA.NO. . %

............................ L?Q&24#£ﬁ%£kﬁﬁﬁ§é§"mﬁkﬁﬂmm“?fiﬁﬁg%ﬁi“mmmm""ApphJLn(S)
Versus ,
e .(r?f.@.t ..... C/C Lﬁ«(‘“h—w 6‘2"2& 13cgad &A—“C@&Qnﬁksponlﬂent (S)

........................................................................................

'*_' Date " Office Note - Orders ﬁ
. Lunch mot-ilon 1;
23-__2-\93 . L N MA 156/93 |

&

In the circumstance% referred

to in the application, MA &3;56/93{:)

]
seeking permission to aadd t\'dditional /

avplicants in a single originsl Lgmolz

cation is allowed.

!
|
|
|

Admit the 0a.

l
£ The svplicants are dz¥ erted to
- ‘ file the counter. i
) _' U Tn@ applicants have h ayed for
05“_ )-'7—.-.4—-(

,.._.-.

%ﬁ.\ /B Anisciis &. an Interim order. We 4eve ’é“‘ 7/

4 Wc‘»# A | ﬁ__g}}s su‘omitt.éd that L "-‘T“ull |
4 %N‘ | QM& cants who were public health]nurses !
L 2..G% YETE %w{rt i g‘% were direct~d to be integrated with

NI i
M‘{‘ﬁ VN p@qmﬁc\M / t
the category of nursing sist

order No. E(NG)/II/83/P0/135
ARSI T ]
3-5-83./ However, subseauentlﬁv, by thil

impugne order No. P(MD)529/FWO0 dated
PR g Lj L
28-12-92, _: the respondents h vié stated

thst the earlier decision wasijtaken o

a wrong interpretation and thit orde

[(AonRuwirz —-')rf_‘i_‘]
28-12-92 .45 impugned and is uhdder

‘i 4

has been cancelled, The ordéLdat
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AThis apollcatlon has been submitted to the Trlbunal

- for admission on AL~ ?—'7’;2

CENTRAL ADMINISTRATIVE TRISUNAL
HYDERABAD BENCH MYDERABAD.

OF G AL APPLICATION X0, TL{Q OF 1993

‘Sra(éi,ﬁ—/k— J V&&Mcoﬁi«% ‘ -ApplicantCS)

Versus

L/{ - ?_‘,@‘-( ¥

Respondents (s )

By MA~ 7 L—WZM“\J on L uovogate  fmdzea . advocate

v

under section 19 nf the Administrative Tribunal Act, 1985 and same

has been scul tlnlsed with reference to the peints mentioned in
check 1ist in the light of the pravi sions ‘contained in the
Administrative Trihinal . (Procedure) Riles, 1987,

Oy The appllcatlon has been in order and may be listed

- Scrutiny efficer, | S Deputy Registrar (|
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i

Particulars to be cxamined Endorsement as to result of examination
i

'

10.

11.

12.

13,

14.

15.

16,

117.

18,

Has the index of dacuments bzen filed and has the
paging been done properly ?

I

i
Have the chron_ologlcal details of representations ﬁ

made and (he outcome of such representation been
1

indicated in the }iipplication ? .

before any court of law or any other Bench of the

Is the matter fg.ised in the application pending
Tribunal ? >

f
T

Arc the appli&;’ation/duplicate copyfspare copies ,Z

signed ¥~ |

Are extra copi;as of the application with annexures

filed. )

(a) Identical with the original ' l(

(b Defectivc’

c) Wanting 1}1 Annexures ? ’
No ...l ’i .../ Page Nos?

{
d D1stmctly Typed ?
Have full size envelopes bearing full address of ‘
the Respondénts been filed 7
¢

¥

Are the givén addresses, the regisiered addresses?

Do the namcs of the parties started in the copies,
taily with thosc indicated in the application ? [

Are the transiations certified to be true or sup-
ported by ilan affidavit affirming that they are
true ? f

4 -

Are the facts for the case mentione under item
No. 6 of the application,

f
{a) Concise

;
{b) Underj Distinct heads ?

{c) Numﬁfred consecutively §
f
(d) Typed in double space on one side of the
paper.?

Have 11:;:l patticulars for interim order prayed for,
stated with reasons?

f

5#




CENTRAL ADMINISTRATIVE TRIBUNAL
. = HYDERABAD BENCH

1

APPLICANT (S)....). . ﬁ_s( e & 2/61«
RESPONDENT (5) (hupin trn.. /UQ }/LW RNET I J A gg@-u

Particulars to be examined L e . Endorsement as to-resuit

- -of examination

1. Is the application Competent 7 Z

2. (a) Is the application in the prescribed form ? % o

{b) Is the application in paper book form ?
\
{c) Have prescribed number complete sets of the /
application been filed ¥

3. Is the application in time ? Ll

‘ }
If not by how many days is it beyond time ?

His su[ﬁucnt cause for not m akmg the apphcasé_
tion in time, stated ?.

4. Has the document of authorisation | Vakaiat
name been filed ? - v : t

5. Is the application accompanied by B.D./I.P.O.
for Rs. 50/-? Number of B.D.|IP.O. to be
recorded. o

8. Has the copy/copies of the order (s) agamst w]‘nch P
the application is made, been filed ? (]

7. (a) Have the copies of the documents reiled upon
' by the applicant ‘and mentioned in the appli-
cation been filed ?

(b) Have the documents referred to in (a) above
duly attested and numbered accordmg]y ?

r\/\\/\

(c) Are the documents referred to in above
neatly typed in double space ?

I A F




CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

INDEX SHEET (ORIGINAL)

0.A. NO. 1 Y . of 199

CAUSETITLE ___ o5 - pocd o O e 2-otlzs,

VERSUS . ‘

T Cliadmonm. Rl Boal ook Rad b,

FYEE T e *L—a*zéb@

B el i

SL.No. Description of Documents P::iigc No
A , |
- [
L. Original Application ] fc /¢
| i
2. Material papers ; _ 7 ﬁ 24
3. Vakalat !/
B : I
4, Objection Sheet
5. Spare Copies 3
6. Covers 3 |
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! ! IN THE CERTRAL ADMINISTRATIVE TRIBUNAL,

AT HYDERABAD,

&fl/bb&blﬁtﬁ? o Ho Y of 1993

Between

S.Padmavathi and
2 others. . ry

and

Union of India, rep.
~ by Chairman,
- Railway Board,
Rail Bhavan,
NEW DELHT .
and 2 others. .o

. ey o ewn amey e
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sl Date. PRef,No., and Particulars.

- :

HYDERH

BAD BENCH

- e v — -

- —— . Ban oy W ot e G T W b e e Gve s S i v M A G M E G s RS MU GRS GER M e R SRS GEN PR S M M GRS G S M e S . o SRR

1. 28-9-1981 Ietter addressed by the Chair-
man, Railway Recrultment Board
addressed to applicant No.3
indicating scale of pay of
¥urx Public Health Nurse as
Rs.455-700(RS).

2. 3-5=-83 . Railway Board's Circular No.
E(NG)II-83/P.0./135 addressed
to all General Managers of the
all Indian Railways.

., 3. 19-6-85, Rallway Board's circular No.
re PCATI~79/Standardisation/3
45 addressed to General Managers

of all Indian Railways.

‘ 4, 27-1~-88 Railway Board's letter
No.E (NG)1/87/P¥/20/2 to
Genaral Managers of all Indian
Railways regarding Cadre
Ré€structuring & isolated posts

5« 20-9-90 Minutes of Permanent Negotia-
& ting Machinery Meeting No.
21-9-90 DXII in Subject No.2 held by
General Manager with the
South Central Railway
Employees Sangh, Secunderabad.

. ‘ 6. 5=-11-90 Proceedings No.P/MD/529/FW0
/Vol.IV issued by the Chief
Personnel QOfficer, South
Central Railway, Secunderabad,

II

IIT

v

2 to 4

5 toc 8

10
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* s1 Date. Ref,No, and particulars. ANNEXU&E Page
Noe. : ’ Nos | NOW
7. 25-9-81 Office Order No.MD-63/91 commu- VII 13

nicated in Proceedings No,
P(MD)529/FWO /Vol.IV issued

by the Chief Personnel Officer
containing the decision arrived
at in the Permanent Negotiating
Machinery meeting No.LXV held
by General Manager with the
South Central Railway Employees
Sangh, in subject No,8. .

8, 1-7=92 Provisional Seniority List ViITI H14 & 15
released by the Chief
Perscnnel Officer, Secunderabad
in proceedings No,P(MD)612(NS)
/Vol,.1IT with annexure of
Nursing Sisters, -

9. 26-8~92 Notification No.P/MD/608/Matron IX 16 to 20
: /Vol.,IIT issued by Chief Per- :

' r sonnel Officer with annexures
; - ¢of eligible candidates alerted
& to attend written test for

i £illing up posts of Matrons.

10, 23-11-92 Proceedings No.P{MD)608/Matron X 21 & 22
/Vol,II1 issued by Chief
Personnel Officer, S&cunderabad
publishing the results of the
written test.

11. 28.12-92 Memorandum No.P (MD)529/FW0 XTI 23
issued by Chief Personnel
Cfficer.

12, 12-1-93  Proceedings No.P(MD)612/N5 XII 24

/V>1.,III issued by Chief
Personnel Cfficer.

13, 25-1-93  Reply of South Central Railway XTII |25 & 26.
Employees Sangh (Recognised
Trade Union) tc Chief Personnel
Officer raising btbhjections for
deleting the names of applicants
from the seniority list of
Nursing Sisters, .
|
Hyderabad, ' : COUNSEL FOR AFPFLICANT

at: 5.2-1093, | 1~
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IN THE EENTRAL ADMINISTRATIVE TRIBUNAL, HYDERA%AD BENCH
AT HYDERABAD,
OeBs Mo, | G of 1993 l

Between W

S.Padmavathi

and 2 others. : o+ APPLICAKTS.

and

Union of India, rep. by

Chairman,

Railway Board,

Rail Bhavan, New Delhi

and'2 others, e RESPONDENTS.
CHRONOLOGICAL STATEMENT OF EVENTS »

S1

No. Date, Event.

1, 1-12.72 2pplicant No.l was appointed as Pillic
Health Murse through Railway Servilde
Commission in scale Rs,455-700 (rs)

2. 21-12-76 Applicant No,2 was appointed as ;lic

‘ Health Kurse through Railway Service
Commission in scale Rs.455-700(RS)|
3. 28-4-82 Applicant No.3 was appointed as Public
' Health Nurse throygh Railway Recrui%ment
Board in scale Rs.455-700(RS).

4, 3-5.83 Railway RBoard issued circular for wsorption
of Public Health Nurses as Nursing [$isters
foom Family Welfare Organisation to Meadical
Department,

5. 19,6-85 Railway Board issued circular chang;ng
designation of Public Health Murse ﬁh
Nursing Sister for absorption in Medbcal
department #n same scale, seniority %tc,f

Be 27-1-88 Railway Board issued Circular for creation
of avenues of promotions to isolatedlcate
gories, :

7s . 20-9-90  Permanent Negotiating Machinery meetiing

21-9-90  No.LXII held by General Manager withj

South Central Railway Employees Sangh

- Minutes recorded in Subject No,2 r&garding
absorption of Public Health Nurses iﬂ%o
Medical Department. :

—-—-—-—--————-._n-u-——-—.—-——-m--—._—q_——_-mw-n——m——_.‘. —— S W e g Mt Sy, oy
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Be 5-11-90
9. 25-9-91
10, 1-7~92

11, 26-8-92

12, 23-11-92

13. 28-12.92

14, 12-1-93

14, 25-1-93

Hyderabad,
Dated: 5-2.93,

Chief Personnel Officer issued prgceedings
1

wherein it was stated that the Pul

ic

Health Iurses in scale Rg.455- 700? 640~2900

(RSRP) are absorbed as Staff MNurse

scale Rs.425-640/Rs.1400- 2600(RSRiE,

Chief Personnel Officer igsued pr

taken in P ,Ne. M. Meeting held by}

mentioning that inpursuvance of deciézlon

in

eadings

neral

Manager with S.C.Rallway employeesg) Sangh

(Meeting No.LXV) held on 21-8-91

N

)

%nd

22-8~91, the seniority of Public Health

Nurses is interpolated in the seni

list of Nursing Sisters in same péy scale

in Medical Department,

Seniority List of Nursing Sisters |t

scale Rs.2640-~-2900(RSRP) interpolating names

of applicants issued.by the Chief}{
Officer.

Chief Personnel Officer issued prg
notifying the selection to post of
duly attaching a list of eligible
i.e Nursing Sisters.

Personnel

reedings
JMatron
candidates

Chief Personnel Officer released =
of gqualified candidates in written

list
examina~

tion for promotion to post of ‘Matlron!

including the applicantsg. [‘
Memorandum issued by Chief Per sonq;l Officer
serving notice to applicants for dgleting

names from Seniority list of MNursi

Chief Personnel Officer issued leq

ng Sisters.

cer stating

that names of applicants stand delgted from

the Seniority List duly cancellinthhe

earlier decision communicated in 1
dated 25-9-91,

Recognised Trade Unifn i.e South Ce

Railway Employees Sangh expressed
to Chief Personnel COfficer for del
names of appllcants from Seniority
Nursing Sisters and for absorblng
lower grade as Staff Nurse

ban Ko o

tter

entral
bjections
sting the
List of
them ax in

4 ] dy vl




j}' A APPLICATION UNDER SECTION 19 OF THE ADMINISTRALTIVE
TRIBUNALS 2CT, 1985,
R : g w N
' e/?qfﬁﬁﬂﬂ ;;-
[/ - R
g S¢ RED 3
(See Rule~ 4) 181 REGEV D‘)‘-'-
- Wb I8
FOR USE IN TRIBUNAL'S OFFICE: AR
)
I 4 Date of filing:
; £
v A Registration No.:
' ’ .
Signature of Registrar.
» IN THE CENTRAL ADMINTISTRATIVE TRIBUNAL, HYDERABAD BENCH %
i . AT HYDERABAD. - [
‘ : : 1
. |
6.A.No, \ Lf'/ of 1993 ‘--l
Between “
1, S.Padmawathi &
aged about 46 years, !
: wifuxsg D/o S.Basavaiah ﬁ
! Public Health Nurse,
Railway Hospital, '
! South Central Railway, . ”
“Hubli (Karnataka State). |
‘ JAJQ 2. I.Viswa Bharati,
: Y. . -~ Aged about 40 years,
! “‘:‘ - . Bo B/0 Ghososs |

Public Health RNurse,
Railway Hospital,
RyiXwmagxiaspirakyx
South Central Railway,
Guntakal.

3. V.Pushpa Rajyam
- aged about 40 years,
¥/o M.Christopher -
Public Health Nurse,
Railway Hospital,
. Lallaguda, .
! ‘ Secunderabad. ' e s APPLICANTS

and

1. Union of India, rep.
by the Chairman,
Railway Board,

Rail Bhavan,
NEW DELHIY.

2. Gensral Manager, : {3#
South Central Railway, ' | '
Rail Nilayam,
Secunderabad

: | ...z,
<M — | |
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I, S

3. The Chief Persconnel Officer,
South Central Railway,
Rail Kilayam,
Secunderabad,.

DETAILS OF THT APPLICATION:

1, Particulars

of the applicants:-

(1) (a)
{b)

- {c)
(a)

(e)

(i1) (a)
o)
(c)
()

{e)
(iii) (a)
(b)

(c)
(@)

{e)

Name of the applicant:
Age: '
Father's name:

Designation & Office
where working.

2ddress for service
of all Notices etc.

Name of the applicant:

Ages

=7

Father's/Husband's name:

Designation & Office
where working.

Address for service
of all Notices etc,

Name of the applicant:
Ages
Husband's names:

Designation & Qffice
where working.

Address for service of
all thiges etc.

e RESPONDEXTS,

S.Pagmavathi
Zoout 46 yeg
S.Basavaisah

fublic Healg
Railway Hosp
South Centr3
Hublig

TeLakshminay
Advocate,
HeNOW2=-2=-185
Third lane,
Behind Iyya

Bagh Amberpé%,

Hyderabad,

Is

h Nurse,

gital,

1 Railway,

ayana,
/54/2/D,

pa Temple,

T.Viswa Bhaz

Zbout 40 yea
Prosadd. |

Public Healt
Railway Hosp
South Centra
Guntakal.

T.Lakshminar

ati

S

h MNurse,

'Ltal;
. Railway,

Advoc ate,

HeNO42=2-185

Third Lane,

Hyderabad,

V.Pushpa Rajyam

about 40 years

M.Christophe!

Public Health

Nurse,

Railway Hospital,
South Central Railway,

Lallaguda,
Secunderabad

T, Lakshminar
Advocate,

Gy ana,

]
Ho l\?o [ ] 2“‘2-1851a54/2/D‘

Third Lane,

Behind Iyyapﬁa Témple,

. Bagh Zmberpet

Hyderabad.

o

s
7

-
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' etc., the particulars of the Respondents are 4th

~their names were deleted by the Respondent No.3

~and 3 as also the Respondents No.2 and 3 reside

R S

2. Particulars of Respondents:

For the purpose of service of all Notice

£

as mentioned in the cause-title.

3. Particulars of the order/orders against whiic

3

e samne

h

-~

the Application is filed:-

~

]
.

(1) (a) Order wo. | es P(MD)529/FN0
. (b) date: os 28-12-1992
(¢) passed by: «s Chief Persgnnel
Officer, [R=3)
(ii) (a) Order No.: | .o P(MD)612/NS/Vol,ITI
(b) Date: se 12-121993
(c) Passed by: . «e« Chief Persdnnel
Officer. (R-3).
SUBJECT IN BRIEF:
The applicants are recruited directly as Public
Health Nurses in scale Rs.455-700 corresponding|to scale
Rs.1640-2900 (IV-PC). Conseguent to the decision]to merge

the Public Haaith Nurses into cadre of Nursinc [Sisters

by changing the designation without change in g

rade,

seniority etc., thelr names were interpolated into the

Seniority List of Nursing Sisters. By impugned orders,

from

Seniority List thereby preven%ing them from app‘aring

viva voce to next promotional post of 'Matron' in scale

Rs.2000-3200 for which they have already qualif:

ied in

the written test. The applicants are thus aggris

the impugned orders and hence this 0O.A.

4. Jurisdiction of the Tribunal u/s-14 of the
Administrative Tribunals Act, 1985:-

ved by

The applicants declare that the subject matter

of the 0O.A. pertains to service conditions of the Civil

servants of the Union of India and that applicants No.2

within

the State of Andhra Pradesh and therefore this Hon'ble

Tribunal has got jurisdiction to ehtertain this

0, 2,
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—
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ﬁ
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- 28-12-92 and the subsegquent communication POD)61

S P

5. Limitation U/s-21 of the Administrative Tribunals

Act, 1985:-

The applicants further declare that the

impugned orders are passed by the Respondenti Now3

on 28~12-1992 and 12-1-93 by which the applicant$

are

prevented from appearing in viva voce test to befheld

on 24-2-93 for the post of 'Matron' and there isrno

speedy ‘and efficacious alternative remedy than to

approach this Hon'ble Tribunal for the re&liefs and

l

hence within the limitation under section 21 of the

aAdministrative Tribunals Act, 1985,

6, FACTS OF THE CASE:~-

6wl . It is submitted that all the applicants were

initially recruited as Public Health Nurses in pay

scale of Rs.455-700(RS) corresponding to scale of

..

Rs.1640-2900 in IV-Pay comﬁission scales through

pay
he

Railway Service Comuission/Railway Rscruitment Rolard,

All the applicants possess the qualification of
B.Sc., (Nursing) which is required for the recruith
of the post of a Public Health Nurse. Applicant Ng

\J

herein was appointed as Public Health Nurse on 1-1

applicant No.2 was appointéd on 21-12-1876 while t

Applicant No.3 was appointed an 28-4-1982., Letter

dated 28-9-1981 issued to third applicant herein by

ent
<1
2-1972:

he

the Chairman, ‘Railway 8S8ecvice Commission, Secunderibad

iﬂéigating the selection as Public Health Nurse fo
scale of pay is mentioned as Rs.855-700 is attache

ANNEXURE-I-P-1,

6e2 It is submitted that the main 0.A. is Ffiled

against the impugned order No,P{iD)529/FW0 dated

Vol.ITII dated 12-1-1993 issued by the Chief Person.

Cfficer and Respondent No.3 herein. Tt is submitte

that in the Respondents' department, to promote Fal

Welfare work, a separate wing viz Family Welfare

r which

3 as

2 /NS/
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Organisation is formed within the Medical Depargment,

In the said oﬁganisation, a few posts of PubliclHealth

Nurses in scabe of pay Rs.455~-700(RS) with nece;safy

quallflcations;v1z B.Sc., {Nursing) are existing

The applicantsto.l to 3 were recruited throughlithe

s

Rallway Servmce Commission/Railway Recrultment Board

directly and app0rnted as Public Health Nurses.

|
hile

it was so, the‘Ministry of Rallways (Railway Roard)

issued c1rcular No.E(NG)II-83/P, 0/135 dated 3-5-1983

addressed to Generhl Managers of all Indian Railways

(ANNEXURE-II-P-2 to 4) wherein it was stated thit

vide Railway Board's letter dated 22-5-1979 instructions

were issued for?conversion of 254 non-gazetted paests

héld by staff Of, Family Welfare Organisation on e
Indian Railways %re made permahent. It was furth L
stated that after conversion of the temporary posis
into permanent posts in the year 1979, the Mlnlstf
of Railways was donsiderihg the question of format;

of the cadre of Family Welfare Organisation and it

LOn

has been ‘decided in 1983 that the posts of Lady Hellth

Visitors will be retained as separate category in

the Medical Department. The salid Lady Health Visito

post is a lower post to Public Health MNurse., The said

Lady Health Visitors need a lesser qualification to

hold that post. It is submitté&d that in the Rallwa
Board's letter dated 3-5~-83 it is c%early stated th

Public Health Nurses with necessary qualifications

r

at the

will

be absorbed in the Medical Department of the Railways.

Conseguent to the absorption, the available vacancigs

of Public Health Nurses will be filled by Lady Heal'l:L

Vigitors in the resultant vacancies by following the

due procedure.
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. the Railways\for absorption of the Public Healtlh

~ schedule was indicated; in column-4 the revised deg

B

6.3 It is submitted that no Steps were taKen

l

i

Nurses in the Medical Department pursuant to thd

Railway Board's circular dated 3-5=-1983, Tt is

further submitted that the Railway Board issued

another circular No.PC-III~79/Standardisation/3 [dated

19-6-1985 (ANNEXURE-ITII-P-5 to 8) addressed to lhe

Gereral Managers of all Indian Railways. In the Said

circular dated 19-6-1985, it was stated that the Railway

Ministry pursuant to the observations of the TII

Pay

Commission considered the guestion of standardisation

Cf designations of various categories of posts ig the

Medical Department and it was decided that the

existing designations of various categories of both

Group-'C' and Group-'D' posts be replaced by the

standardised designations as mentioned in the Annegxure

to the circular, It was further made clear by the|lsaid

circular that the revised designations should be

adopted without change in the pay scales, method of

recruitment, seniority and avenues of promotions. |i{n

the Annexure to the Railway Board's circular dated

19-6-85, in column No.2 the existing designations Fere

indicated; in column-3 the refsrence number to the

pay

igna-

tions were indicated and column-5 the revised pay Hcale

- was mentioned, In that circular's annexure, as per

item No.ll, the existing désignation of Public Heal
Nurse was revised as "NUrsing Sister" while the sc:

of pay of Rs.455-700(Rs) remain unchanged both in 4

[

he

0ld designation and also in the mEw revised designationg
= =4

as was referred to in pav schedule No.27 of III-Pay

Commission. In the same Railway Board's letter, at

. ltem No.41, against the existing Public Health MNurses,

¥ )

the revised designation was stated to be "Nursing Sister®

as per feference to pay schedule No.27 of iII—Pay

—
o N,
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Commission. However, the scale of pay was wrongfy

mentioned as Rs,.425-700 instead of Rs.455-700 (R

£
—

in as much as ther: is no scale of Rs.425-700 in the

"

i §

Nursing Sister cadre on that date. The said factl of

mistake is evident in the same Railway Board's

circular -~ item No.4 of Annexﬁre where the scalé]of

pay of 'Nursing' Sister' is mentioned as Rs.455-700(RS)
and Séaff Nurse scale is mentioned as Rs.425-640/(RS).
Staéf nurse categéry is not existing in the Family

A Welfare Organisation. . *

6.4 It is submitted that pursuant to the Railjray

Board's instructions, steps were taken for absorption

ot of Public Health Nurses into the Medical Departmept in
the cadre of "Nursing Sisters" duly changing the
designation of Public Health Nurse as 'dursing Sikter’
as the scales of pay of Public Health Furse and Ntrsing
Siéter is one and the same i.e Re.455-700(Rs). It Es

submitted that the Railway Board issued another cilrcular

| M
No.E (NG)I1/87/PM/20/2 dated 27-1-1988 (ANNEXURE-IVIP-9)

anGrB8sed to General Managers of all Indian Railwa&s

sug¢esting that appropriate action may be taken byjlthe
Railway Administrations and if considered necessar&
racast the channels of promotion in respect of the

isolated categories. Public Health Nurse category s omne

which is isolated one and no avenue of promotion £or
advancément. The Railway Board also issuedlguide—llnes
in this regard for taking action by Railway Adminisgrations
in consﬁltation with the Recognised Unions. Accordingly
the General Manager and Reépondent No.2 herein called

. for Permanent Negotiating Machinery (PNM) meeting
Nb.LXIi on 20-9-90 and 21-9-90 with the South Centrnal

4

Rail%ay Employees' Sangh. In that meeting and subjegt
(ANNEXURE-V-P-10)
No.2 it was recorded in the minutes/that Public Health

Nurses recruited by the Railway Recruitment Board will
"be straight-way absorbed in the cadre of Nurses with

protectidn of senlority for which orders will be isgued

/—% ' -
( 7 ‘ i L
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immediately, Pursuant to that, the Chief PersBnnel

Officer and Respondent No.3 herein issued pro¢eedi

NO.P(I"ID)529/I~"WO/VOI.IV dated 5-11-1990 (ANNEXURE-VT

/6,

ngs

Pages-11 & 12) wherein it was stated that thellPublic

Health Nurses in scale Rs,.455-700 correSpondin@ to

—

the scale Rs.1640-2900 in IV-Pay Commission are

absorbed as Staff Nurses in scale R8.425-640 corres-

ponding to scale Rs.1400-2600 in IV-Pay Commission

in the Medical Department. In that proceedings,'the

names of.applicants were mentioned. However, thik

is

a wrong/defective order in as much as Public Heaith

who

Nurses/are in scale Re.455-700 corresponding to |Jscale

N

Of pay Rs.1640-2900 in IV-Pay Commission are sought to

be absorbed in lower scale category viz Staff NUL

LU]

es

for which scale is Rs.425-640 correéponding to scale of

Pay Rs.1400-2600 in IV-Pay Commission thereby amohnting

to reduction in rank; At the outset it is submittTd

that neither in the Railway Board's letter

No.E(NG)YII_83/P0/135 dated 3-5-1983 (Annexure-II~-p

.2 to 4)

nor in Railway Board's letter No.PC«III/79/Standardisation

(Annexure-IIi-P-5 to 8)

/3 dated 19-6-85, /nor in the Railway Board's letted
No.E(NC)1/87 /PM/20/2 dated 27-1-88 (Annexure-TV-ph
nor even in the PNM Meeting held on 20-9-90 & 210l

(Annexure-V-P-10) it is mentioned that Public Health

Nurses will be absorbed as Staff ‘Nurses which is a

)

O
|
50

lower grade. It is further submitted that in the Raleay

Board's circular dated 3~5-83 in para-2 at 3rd sente

it is stated “THERE ARE ALSO A FEW POSTS OF PUBLIC

HEALTH NURSES IN SCALE Rs.425-700 WITH NSCESSARY

QUALIFICATION REQUIRED FOR THE STAFF NURSES ON THE

Lo

I SR

RAILWAYS. THESE KNURSES MAY B ABSORBED IN THE MEDICAL

DEPARTMENT OF THE RAILWAYS AND THEIR POSTS FILLED

BY{

‘ l T o Al IT " "
LADY HEALTH VISITORS IN THE FAMILY WELFARE ORGANISATION",

(/(%U/ ] .

e
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it is submitted that the scale of Public HealtH
]

Rurses was wrongly mentioned as Rs.425-700 in 3 rmuch

T
as such a scale of pay is not existing at any pbint of
AR

time to the Public Health Nurses. The existing lscale
is only Rs.455§700 correspending to scale of pay of
} Rs+1640-2900 in IV-Pay Commission. It is furthel
submitted that the qualification required for Sﬁaff
Nurses is only a Diploma in General Nursing of 3-years

:ix . duration whereas the necessary qualification for

a Public Health Nurse B.Sc., (Nursing) of 4 yearsllduration
which is a Degfée by itself. But erroneously it Was
stated in the séid letter of the Railway. Board t%gt the
Public Health Nurses in scale Rs.425-700 with necbssary
qualifications reguired for Staff Nurses are exigting.

However, in the éaid letter, it was not stated %

anywhere that the Public Health Nurs=ss should be

absorbed as Staff Nurses in the Medical Department),
In the same way,lin the Railway Board's letter datked
19-6-85 at item No.ll it was clearly mentioned that
the Public HealthiNurses are re~de§ignated‘as
"Nursing Sisters" while pay scale remain unchangedilat
Rs,855-700 corresponding to scale of pay Rs.1640-2900
in IV-Pay Commission. But unfortunately, the earliel

mistake which must 'be a typographical error wacurred in

Railway Board's circular dated 3~5-83 viz wrongly

mentioning of scale of Nursing Sister\as Rs ,425="700,

was carried in subsequent Railway Board's letter dated

|

but not correctly mentioning of designation viz thet
]

19-6=85 at item No,41 under "Family Welfare" heading.
Going by same mistéke of wrongly mentioning of the Scale
re-designation of Public Health Nurse as "Nursing Sister"

the above proceedings No.P(MD)/528/FWC/Vel.IV dated|

5-11-90 (Annexure-VI P-11 & 12) was issued by the
Chief Personnel Officer and Respondent Ko.3 herein
duly interpolating the seniority of Public Health Nurses

in the seniority list of "Staff Nurses", Therefore,

L9

\...10




w=10=w

3 the matter was taken up in the subsecquent PerLanent
Negotiating Machine;y meéting with the South Central
Railway Employees' Sargh by the GeneralManageE in
which £he General Manager is the Chairman, ThiL

Meeting km No.LXV was held on 21-8.91 and 22-8l1,

¥he mistake committed by the Department was r:zalised
after lengthy discussion and then a fresh Offick
Order No.MD-63/91 was communicated in the Drocelﬂings

, (ANNEXURE-VlI-PL13)
1. No.P(MD)529/FW0/Vol,IV dated 25-0. -91/by the Chief

‘j Personnel Cfficer and respondent No.3 herein wheiein

| it was clearly mentioned that in pursuance of th
minutes recorded on Subject No.8 of LV P.N.M.Meggting
with SCRE Sangh/Secunderabad held by GM on 21-8-9] and
22-8-91, the seniority of.Public Health Nurses inllscale

L

Rs.453-700 corresponding to scale of pay Rs.1640-2000

in IV.Pay Commission, is interpolatzd in the seniority

list of Nursing Sisters in the same pay scales in

Medical Department. It was stated s+=asted thercin t

A}

on interpolation for séniority, their interpolatzd

seniority among Nursing Sistzrs in the Seniofity lilgt
Published vide OfflCO letter No. P/%D/612/ S/IIT of

31.1 89 is as detailed helow:

“Sl Name Date of Name interpolated] .
Noe  S/Smt, appoint- between the names]in the
ment. seniority list f
1. S.Padmavathi, 1-12-72  Above Smt.D.R.Borjai
S.No.1,
2. I.Viswabharathi 21-12-76 Above Smt.D.R.Borgki,
- S-NOolo
. 3. V.Pushparajyam, 28-4-82  zbove Smt.Ratna
- Munuswamy, S.No.25f
and below Smt.M,
Vijayalrakshmi,
S.No.23I &

4, Smt.,K.Vimalaratnam  PHN/BZA will retain her own
- seniority as Staff Nurse at

SleNo.120 {(DOA:13-9-84) of thyg

revised seniority list as hen

initial app01ntment was Staffy

Nurse.

W

It is Ffurther stated that the earlier defective order

dated 5-11-1990 is cancelled. Pursuant to that, the

up-dated provisional senkopity list was issued in the

‘ .alill
fzﬂl Le — {
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Proceedings No.P/MD/612 (KS) /Vol.IT dated 1-7492

issued by Respondent No.3 herein i.ec Chief Pefrsonnel

Officer, (ANNEXURE-VIII—P—14 & 15). The said seniority
list was circulated among the staff concernedjland the

\ staff weres advised that if they have any grieyiances

in regard to their seniority position, daté of

appointment gtc., now published, they should shbmit

~

their representations within one month from the date

. of issue of the letter, It was made clear in that letter

I

£ i
;!l .' that no representations regarding seniority recgived

after the period stipulated above will be considered,

It 1s submitted that in the said Frovisional éeniority

. . List dated 1-7-1992 of Nu;sing Staff, the applitant
No.l was placeo at serial No.l, applicant Ho.2 tias
placeo at senial No. z.and applicant Ko.3 was rlaced
at serlal No.5, It is oubmltted that the appllcghts
understand that there are no representations recgived

by the Administration within. the stipulated timel|lof one

month from 1- 7~1992 Therefore, the provisional seniority
list became final in as much as it was made clear] that

no representatlons received after the time stipulisted

will be considered.

6.5 - It is submitted that next promotional avenue
for the "Nursing: Sisters" is "MATRON-Grade-II" inlkcale

of pay Rs.2000-3200(RSRP) which is a selection jelek:

. The respondents-Railway Administration identified %2
posts of Matrons in the month of August, 1992 i.e af

the stipulated time for submitting representations

on Seniority list is over, #&nd Respondent No.2 heré&n,
issued Proceedings No.P(MD}608/Matron/Vol.IIT dated
26~8~92 (ANNEXURE-IX-P-16 to 20) wherein the eligibile

candidates are alerted to be in readiness to appeat}for

written test tentatively fixed on 10-10-1992, The s

- alert notice was issued following the rule of 1:3 ratio
to £ill in the 22 posts of Matrons, Therefore, altogether

66 candldates belonging to the cadre of Nursing Sisters
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y were alerted:and another 13 candidates were ks t as

Standby. In ;he said alert notice, applicant ia.l
c

being the senior—most in the Nursing Sisters adre

was correctly shown at serial No.l and appllcatt No.2 &

was shown at serial No,?2 and applicant No,3 was shown |

L at serial No,5. The wWritten test was conducted lon *

10-10-92 and by the proceedings Nb.P(MD)GOS/MatEon/Vol.III

dated 23~11-92_(ANNEXURE-X—P—Zl & 22) issued bylithe

Chief Personnel Officer ang Respondent No.3 herein

L

the results of thm written examination was notified

AR

-

and it was clearly stated that the applicants heﬁein

have been declared as qualified for being called for

v1va—voce test,’

6.6 It is submitted that having successfulky lin the

written examination, whlle the applicants were preparing

to face the viVa:voce test fixed tobe -held on 16- -3 3,

m_——n

like bolt from the blue, the Memorandum No.P(MD)528/FW0

dated 28-12-92 (ANNEXURE-XI-P-23) issued by the ef

__2

Pérsonnel Officer and Respondent No.3 herein was
served on the applicants on 4-1-1993, in which it 5%
stated that the decision taken to'interpolate the |
seniority of the applicants in scale Rs,455-700(RS)Y
RS.1640-2900 (RSRP) in the seniority list of Nursing
Sisters category in medical department is cancelledll In

the said proceedings, the reason for cancellation is

that the contents of the Railway Board's letter

No.E (NG)I1/83/P0/135 of 3-5-1983 & has not been

) correctly appreciated. It was further stated that a

| further communication will follow. The applicants waited

for the above stated further communication from the

S Respondents and accérdingly the proceedincs No.
p(MD)612/NS/Vol.III dated 12-1-1993 (ANNEXURE-XII-P-24)

wssued by the Chief Personnel Officer and Respondent e . 3

was served on the applicants in which it is stated thit

Dl.13
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served on 4-1-1993 ang subsequentiy communicatddn g

the applicants from the Seniority List of Nursing

- 92.
prescribed period of one month i.e as on 1-8-19

ee13en

"CONSEQUENT TO THE FORMATION OF FAMILY WELFAR

=T

ORGANISATIOW lN TERMS OF GUIDELIN=S ISSUED BY ¢HE

RAILMAY BOARD VIDE THEIR LWTTLR NC.E (NG)11- 83

DATED 3-5- ~83, PUBLIC HEALTH NURSE

IN THE CATEGCRY OF STAFF NURSES ON THE RAITWAYS

It was further stated that

"THIS wWas ERRONEOUSLY MIS-INTZRPRETED TO INTERP

YOUR SENICRITY Iw

TS

LATE
THE NURSING.SISTERS CATEGORY I N

700 (RS/Rs .1640-2900 (RSRP),
INTERMEDIATE GRADE op

SCALE Rs,455- wHIcH S T

THE CADRE OF NURSING SISTERS,
IF DONE 80, IT WILL JEQPARDISE THE INTEREST OF Th

E
EXISTING NURSING SISTER IN

GRADE Rs, 1640~2900 AND
OF THEM REPRESENTED AGAINST T
LIST IN THE CONTLXT OF THR

RIGHTLY SOME HE SENLORITY

SELECTION OF MATRON, H NCE,
1T Has BEEN DECIDED Ry CPC TO ca

NO. P(MD)529/F0/V0l.IV Dt.25-9-91 1o ABSCRB YOU 3

GRADE Rs.455-700/1640-2900 (RSRP)

NCEL THE OFFICE ORDER

AS NURSING SISTE-S."

It is fubmitteg that the impugned order dated 28-12L97

ated
12-1-1993 passed by the Chief Personnel Officer and

Respondent No.3 herein are illegal, arbitrary and

viclative of Articles 14 and 16 of Constitution of Iinéia,
6e7 | It is furth@r submitted that the applicants

were not given any notice or opportunity to represen

ot i

against the proposed gecision to delete the names of

! i the
Sisters which in fact became final on the expiry of

The impugned ordef_and the subseque?t ®® order ére
arbitrary in as much as that not only the principles
of natural justice were violated but also the decisiof
was taken behind back of the applicants and that too

) iva voce ioe
the date of of v
: few days & from
just a

Qlicants naving been

£iyed on - 7-1993, The av

M |

TOW

14
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declared successful in the written examination ting

informed that théy were qualified for the vava Boce

are being illegally prevented on the wrong assumption

that the decision taken was due +o errongously
mis-interpreting the Railway Board's letter

No.E(NG)I1-83/P0/135 dated 3-5-1983, At the outskt

it is submitted that the Chief Perscnnel Officerfland

(®

= iﬂ.::—"—

o —

s~

Respondent No.3 herein invitead objections not from the

applicants but from the recognised Trade Unions %0
express their comments on the decision taken in +the
1mpugned order dated 28-12-92 and subscquent

communication dated 12-1-1993, It is submitted thhr

the Trade Union eypressed thelr views and objectloqs

on various arounds vide their letter dated 25-1- 1993

(ANFEXURE-XIII-P-25 & 26). However, even before

considering the objections raised by the Trade Unidn,

the applicants aré being prevented illegally from

attending the viva voce test which is going to be Held

on 24-2-13993,

6.8 It is subﬁitted that xke in the proceedingL

No.P(MD)612/NS/Vol,TIT dated 12-1-93 issued by the
Chief Personnel Officer and Respondent Wo.3 herein
it was stated. fhus: "CONSEQUENT T0O THE FORMATiON or
FAMILY WELFARE ORGAﬁISATION IN TERMS OF GUIDE-LINES

ISSUED BY TIE RAILWAY BOARD VIDE THEIR LETTER

0. E(NG}II-83/P0/135 Dt,3-5-83, PUBLIC HEALTH NURSE

Of.r

MAY BE ABSORBED IN THE'CATEGORY OF STAFF NURSES 017 TﬁE

RAIIWAYS", It is sukmitted that the Railway Board's

letter dated 3-5-1983 never gtipulated that the Publig

Health Nurses should be absorbed in the category of

Staff Nurses on the Raillways which is an the lower

gz

Of Rs.425-640 éorresponding to scale Rs,1400-2600 in I

ade

Ve Pay

Commisslion and needs a lesser qualification i.e a Diploma

in general nursing course of 3 years duration.

e

L)

-
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For the first time in the communication dated 1R-~1.93,

these were soucht to be punped into the Railwayl Board's

letter dated 3-5-1983 which is itregal,‘arbitreh

Yy angd

without jurisdiction. Apart from that, the appliicants

understand that no approval was taken by the ChiLf

Personnel Offiqer and respondent No.3 herein froH the

i

General Manager and Respondent No.2 herein beforL

deleting the names of the applicante from the seriority

list in as much: as the decision was taken by thellGeneral

Manager in consultation with the Recognised Uniens in

the Permanent Negotiating Machinery meeting, Evej

assuming without conceding that the approval of the

General Manager is taken by the Chief Personnel Qfficer,

the same cannot be thrust on the applicants in asrmuch

as no opportunity was given to the Trade Unions wHo
are parties to the decision taken in the Permanent

Negotiating Machirery meeting as well as to the

applicants themselves,

549 However, it is submitted that the mistake on the

part of the Railway Board in wrongly mentioning the scale

of pay of Public Health Nurses as Rs.425-700 instead

of

455-700 corresponding to 1640-2900 cannot be mis-used or

misinterpreted that too after lapse of long time., It

necessary in the interest of justice that £t is to ke

is

declared by this Hon'ble Tribunal that the scale of|jpay

of Public Health Nurse mentioned in the Railway Boand's

létter dated 3-~5-83 and 19-6~1985 as error on the

part of the Railway Board and Respondent No.l hereisi

Te MAIN RELIEF FRAYED FOR§-

For the reagons mentioned above, it is prayed
that the Hon'ble Tribunal may be pleased to declare |
the scale of pay of Public Health Nurse mentioned int
para=2 of Railway Board's letter No.E(NG)II-83/P0/13
dated 3-5-1983 which was carried in sﬁbsequent Railw
Board's lestter NO.PC~III/?9/Standardisation/3 dated

19~6=1985 at item No.41 in.the Annexure as wrong and

‘hat

3y
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wmlfom
and mistake on the part of the first réSpondent herain
and consequently deélare that the Seniority List|of
Nursing Sisters of South Central'Railway publishéd in
the proceedings NO.P(MD)/612/NS/V01.II dated 01~{-1992
as final and valid and consequently declare the

served on 4= 1[
Memo randum No.P(1MD)529/FWO dated 28-12-92/and thd

93

subsequent Proceedings No.P{MD)/612/NG/Vol . IIT d#ted
12~1-1993 issued by Chief Personnel Officer and

Respondent No.3 herein as illegal, arbitrary and

d \
) ‘ violative of Articles 14 and 16 of the Constitution of
! India gpart from being violative of the principles of
N Natural Justice, and pass such other order or ordsirs as
deemed fit and proper in the circumstances of thellcase,
A ' 8. INTERIM RELIEF PRAYED FOR:-

Itxx For the reasons mentiohed above, it is
further prayed that the Hon'ble Tribunal may be pleased
to allow the applicants to attend the viva voce tast
scheduled to be held on 24-2-93 in connection with
selectidn for promotion to the post of Matron in s@ale
Rs42000-3200 (RSRP) or any other date or dates at REilway

-HOSpitél, Lallaguda, Secunderabad, Tt is submittedlithat
the applicants have already qualified in the written
test held on 10-10-92 , It is submitted that in cask
the aprlicants are not allowed to participate in the
viva voce test, they will be deprived of their lawful
promotion along with others. Cn the other hand, xkxmi%X
» Bpplicants! participation in viva véce test does noi affect
' anybody's interest in as much as the ability of the

applicants will be tested in the viva voce test andliit

does not give a guarantee of promotion, It is, there&ore;
prayed that the Hon'ble Tfibunal may be pleased to direct
the Chief Personnel Officer (R—B) to permit the applicants
No.1,2 and 3 to participate in the viva voce test tojbe
held on 24-2.93 or on any subsequent date or dates to be
notified pending final disposél of the main O.A. andi{pass
such other order or orders as the Hon'ble Tribunal dgems

fit and propere. eMeal?

Sty DR -
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Notices were received by the applicants herein in

el

9, DETAILS OF REMEDIES_EXHAUSTED:-

It is declared that all remedies were exhausted

and the applicants are left with no other speedy] and

efficacious alternative remedy than to approach ithis

Hon'ble Tribunal for the reliefs,

10. MATTERS NOT PENDING WITH ANY COURT ETC,, &

It is submitted that candidates who failé@“in

the written examination conducted as part of sechtion

for promotion to the post of Matron in scale Rs,2000-3200

(RSRP) viz Shaik Noorjehon Bee, Nursing Sister af

Railway Hospital, South Central Railway, Guntakagk

another Smt.Lilly Mercy Grarce Nursing Sister at

and

onifll-12-92

Railway Hospital, Guntakal filed O.A. No. 1081 of

on the file of this Hon'ble Tribunal in which the

1992/

applicants herein were impleaded as Respondents No.3 to 5;

in which those applicants (in 0A~1081/92) soughtiffor

scrapping the letter No.P(MD)529/FW0/Vol.IV dated

i

25-9-1991 int@rpolating the names ArxkhEXBSERIBXIENXIxE

of the applicants (in this OA) in the Senioriiy ELst of

Mursing Sisters, In the Interim relief, Shaik Nog
Bee and Smt.Lilly Meecy Grace sought for relief ¢
all further proceediﬁgs xrrY¥ of the selection; Bﬁ
Hon'ble Tribunal refused to‘grant Interim Crder B
on the other hand, the applicants understand that

was only admitted and notice was ordered. Accordil

their counters on 24-2-93 and date of hearing was

rjehan

o) stay

t this

1t

the 0.A.
gly

the

month of January,1993 in which whey are directed {to file

fixeéd

on 10-3-93. Bhe applicants further understand that the

main C.A. N0,1081/1993 was ultimately dismissed on

12-2-1993 itself by this Hon'ble Tribunal,

(Z/j/ égi:”/’//,

‘0‘18
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11, PARTLCULARS OF POSTAL ORDER:=~ .

a) No. of II‘ldlan Postal Orders: g("‘ S 5-% ‘\7 e g@i

b) Date:i: 9(\72 a?(‘?(?g .

, c) Valu% in Rs.: 50

d) Eameiof Issuing Post Office; H- O . ﬁ;;ﬁ{kM$LKQ?

e) PostﬂOffice where payable: 4{;LJ{AJV E{Ji?

£) Issued in favour ofs: - Registrar,
Central Adm%nistr
| Tribunal, Hyvddrab
i Bench, at H{Qerab

i2. DETAILS OF INDEX:-

'-P.O-'B-c., D .D.memm
A detaile§ index of material papers reliedjlupon

is attached.

, |
13, LIST OF ENCLOSURES g

QV&ﬂ%

b} Postal brder.

c) Chrondl#gical Statement of events
d) Detailed Index.

e) Pad'and'Fovers.

VERIFICATION

I, S.Padma%athi, aged about 46 years, D/o

r
t
(,
:
i
ative

ad
ad,

S.Basavaiah, occupations Bublic Health Nurse, resident of

Hubli, having come down to Hyderabad temporarily

! o
I, I.Viswa Bharati, aged about 40 years,
Occupatlon. Publlc Health Nurse, BResident of Guntakkl

having come down to deerabad temporar.LlyF and

I, V. Pushoa Rajyam, aged about 40 years, W/o |,

Secunderabad

'Christopher, occuoatlon- Public Health Nurse, resident of

do hereby verlLy that the contents of paras 1llto
13 are true to our parsonal knowledge and belief andlichat

we have not suppressed any material facts.

P e
| APPLICANT No.l:S" j““dﬂ

[
Y t APPLICANT NC,2: O V1 s
Dt: 5-2-1993 |

Hyderabad, X

"’T,Z’iijtt

5

X . APPLICANT KNO.3: \]'E;)MC*W‘]“\M
o) |
7o - 'COUNSEL FOR APPJ
The Roalstrar, —

%eﬁtral Admlplstratsve
ribunal, Hyderabad Bench,
AT HYDERABAD,
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RAILWAY SERVICE COMMISSION /

SECUND SRABAD :

L |

-

. /20_ N ‘-'2“::'?; r & i
o S-St Komari. . Pxtppa. | Roy et |
a7t Rl No, ., 1 ' 5
;
|3

Yol & wdafesY &) g+

S
] RECRUITMENT OF CLASS 11] STAFF §1~ i
| | |
P"‘"" . P A e = s e, . it o
!

fagraa f3ar 4. Emplovment Notice No e ‘ I

. ‘ g Y il

‘ - #rfz # Category No. . .. g e gz Post [‘-‘*L‘ 2 HQ _
o~ Altoie (Qeote o055 -780)
| N T . e F,o _ {
? SIUAT T ¥ NG Ae¥ wiien 9 & gay § RUCIECEIEEL S0 OISt e

f AR & famfys 51 ;aw afgwrd THT Tex V7%, fagezrrar ﬁﬁng A sTIE

| WA A O~ O quirfay qny 9 frasm =3 |

{

I

With reference to alormed that
mmended 1o the Chief Personnel Office Wbl Railway, y
ovided you are

ST R a7 e g frar iy — ‘
1 No further corzespondence will be entertained, T ' ’
l‘ k ) - . N . —— Mt

'\ No.06295—10,600-1-0. §, C. K.

Vo y |
,, ferr Qaigl, 2819/ a1 |
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GOVERNMENT OF 10857, .05 . |
! MINLSTRY OF. RALLUAYS (Aide feutind.
e eABALLAY BOAID)
Yo,k (NG ) II-UJ/PO/, 35«w A ;,'.‘"-. .

| |
Mevi Delhi, Al 3 asllqeg
ool e et ', ‘ L
{he Gengral Menager,

All Indian-Rajlways,
. . f

“
Y NP

Subs Cad;q”qf Fam}iy.ﬂelfa#gfgjganlsutiou on Ralnaays.

Vide Board's letter No E(NG)IL1]-79/PU/w1 dt, 22-%-1999 -
instruptlons wore 1ssued for conversion of 294 non-garetted B
tempoxary. posts:held Dy the staff of Family Welfore Ogganisalic
on the Indian Ra

e s

e

— ~

| _ ‘ ilwaya,in@d‘Pcrmaquuﬁ onzs, lver since, the :
o/ inisyry. of Railways have had upger: consideration Lh question | i
§i rof formation of radre of the FamilyiWelfare work, e has now | i
j <Eeen decided that the posts §n the Family Welfore Opganisation | :
?£¥ﬂhall be filled as unders~ - . 1o - ] | J
' S L . c . } o
5 : 2 : f
+ - Namwe of the’ " Scale of pay Method of Qualificotion  femgih "
post . ‘ recpuftment e - i
: T e - | ‘ Co b |
g TeFicld Worker: Ryy260-350  As pur exiel- Matriculation . | !
oo o R Iy practice, or ity : ‘ - !
if '. B T ctpriva it - o
‘ E R | | % T
' 2.5enior;Clerk/.k,aaoégéu By promotion/ For dipict yecs ; ?
Fompilptkpn e codiveet vecrultl renitment, Gyadas { i
cpderk, v ment through  wiill cotee; g, | f
. Rallway Sciyiccbconomias, Statiy. ‘ -
Compnlssion as Ligs, Mathematlcs z ;
per Board's or Svciol Service 3 !
ég}}gf N?GkC/ as pie.of the | !
J/8V/UFPG/T subjoects, |
: ‘ - 0% 18'61'810 ’ ‘
o o e | ﬁ f
3.Stptistical ./ Bs,425=700 . By prqﬁqtion |
Agsig,tant/. _ AR ._..'_éi‘oulpbslll:qr ' ' t )
District w0 Clerksd et ] :
Extension Coinpilation.. .E T
. .Lady Bealth hse 350500 ‘Rirect recruit-Matricylution & ]
<. Visitar -4 0T Cment througl w1thr1% fears |
N e e s Raddway s Seryicesugvace in . f ,
" ' cL ‘Compnigsion,  heakth visitor ;
\ om0 Tcounse,y deslr- -
B - able expuerienc: "
‘ | . " in Family o~
e HE’J.;TUI'C', }
” Contdes .2/ |
i
'; . |
: |
E“
|
, |
! -
L
i
. |
b 5
1
|
, |
' L
o [
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SERIAL C TRCULAR ND. 138765,
South Central Railuay, " Geperal MangqaTs Offie,

" Paersonnel Brannh,
' - " Serunderabezd,
Nu:P,487/111-R:/34/Standardisation Dated: 2088 95,
of Designatinns, o :
- ,- ‘ / | | -
All Concerned, '

[y

A ropy of Boaxd's lettar No,PgZ111/79/Standsrdisat ion/3

- datod 19.6.85 along with it¥ Arnexura.ds sant harawith for
| information and necessary aztion,The revised desiynations
" shoild be atrictly adhered %o and implemented immedlatly undger
' Advise tc.this office tg enable Board einy advisey .
Hingi versiod'ohireyﬂf%qu_

] - “‘trra'
. (M.K.GOVINDAN )
A for chiaf Pereonnol Offipar,

A T T I U,

Loty of Halluay Doord's lettsr ND.FCIII/TQ/Standardisation/3‘ f}
ated 19,6,85 sddrassad to GMs/All Indian Reiliays end others,|;
: ++t .

e o e e ‘ e o : N |

R - e . R

e

ﬁub!fﬁLEEpQggraigétiQQmof Designatinns of Madinal Dapartment;‘

y The quastion of Standergisgat ion nf Desionationg of various
neteoary . -of posts in the Mediral Department has bean undar
rongideration of this Ministry to bursuanne of tha obsérvétion
of Third Pay rommission, Tha Railusy finistry have daoidad that
the axisting designations of various rateqories of both Croup fr
(Class IIT) and Group  '(Cless IV) may ba raplacad: by t ha '
designations as in the Annaxura to this lattar, -

| 2, The revised designetiong are to b3 adoptad without any |
N rhange in t hair_pay scales, method of renruitment, sanior ity end
N avenues of promotion, The exist ing oromot innal guots avedilsbls
within tha Madigal Department yill vamain unmhzngad, .

B¢ 7 Tharavised
‘-‘5|-~_T_':,_intly anforrad a

designations afMvarinusg prsts shnuld bg
nd a-tinn tekan advisad to thig Ministry ¥

lsn/a
?.6.7/. ,

e
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ANNEXURE
‘ ST TENENT SO INC REV ISED DES ICMAT IONS OF VARIOUS CATEGOR IEb ‘
OF $0STS IN MEDICAL DEPARTMENT LGROUP 'C ' AND 'M'(CLASS III &
| EMCLOSED TU RA ILUAY MmIN ISTH‘ 's. LETTER NOLRC - III/'?Q/STRNDRRD IS T
‘ 1on/3 M "49,6,1985, l
S.N;,b Exzst ing Dasignr tisns Raf, tn Revisad Nesigm Revlsed
‘ pvay Scha- =~ . Da Sr\nlna
‘ dule Mo, C .
1T v 2 3 I 5
______________________ AN 1 S
I . : “I
1, Metrnn Gr.I/Gr Jup 'B! 11 Matron Crada I( Grnup—B)&SD-ﬁZDn
’ Mutron Creda II | Motran Cr,.I1 700-9/00
B ¢ Mztrrn Crode 111 ‘ Matron Cr, 111 . 550-750
r& . Sigtar~in-phargs 11 Mattnn Grada 111 5;50-753'!]
3+~ . Sister TuEnr for NTC/  93.Un Mursing Sister (Tutor) 455 700
DNR/Fublic Haalth 27,96 A
Nursa fnr NTC/ONR .
g, Nursing Sistar/staff Nursing Sistar 455.-700
’[ Nurse - 11 steff furse, 425 €40
s .
5, . Mid-uifp - 11 Mid Hifa 260—35% v
6, Pharmand sts Sy ogrei) d’)l;harmarlsts Gr.l . 550275
y.Gd's Nogid Era rmarists Cr_,_II 455-7200 —
| Pr-111/78/ iii)Phermarists Cr,111 330-560,
e - URC /9 dt,
| 8.2.79, ' -
My - Hogpitol SQtore-Keapor - 35— sRaarmerist Gr,11 ' 455-?pu
Pharmarists Cr.I71 330-560
- t
i, Wnapitel Storo Keaper 10i-Un Clork Cr,17 260-40U
U, 9ieticien 52 Dietrian 425-64(
Uy Lﬂb,'—"‘-’g‘“{“hi”")“ 29 Lleb,Sumdt/Cr,1 550-g00
| AT hoyele Lab WSubdt ,GF 11 425-700)
pet .Lhemie Lab Supdt /Gr 111 380-56
\-{‘ 1‘-1. " Fublin Heslth Nurse 27  Mursing Sistar’ ‘ ’455—700&
N 42,  Nursa Dai ' - 27 Mideyifa _ 260-35 0
in, Lab.Agsistant/ 35-UC Lab,Suodt /Gr T1T 380-560]
- Lab.Asst, (Chamist) lab,Asst,Gr .1 330-480
. ' lab, Asst,Cr,I1I 2604301
44,  Lob.kttendant/X-RAy 32 ,50 Attsndant Cr.l @10-2701
o ... Rrttdt, | A \
5 Physintharapist 11 Pyysintharapist Cr,l 650-9€60 |
A - pﬁv:alﬁther bist Gr,11 -455-700 \
“16, O~rr~ucctinma 1 Fharnpist 11 O~~upst iens I~Tharapist 455-700 kt
17, E.r.C.Tharhninian 94-Uc E.C.0 .Teehniriaon 330-560 1
14, Radigrophar 11 Radioaraphar or .l 425640 |
"L - Radiogreph:r Gr,11 330560 i
. Ro4iegravher rr, 111 260-430 i
19, Oogratinan Thestra Attdt, /1,27 attzndant 6 -7.32 T
- T X-Roy nttandant/H'wsthal, — _ |
Attt ndant, : l
~nt A 2 NP 0 |
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N
A
______________ l2/ oo
l - [ — - 2 —————— . - -l - - § - - —a ----------
20, Sr.0ressar/Nrecear 43 Dressar (Cr,l
- Arasear Qr,11]
21, Nng Nestrnyer/nNng ratcher 35U pag nestrnvar
: - : 1,4 58laluala -
22 7" nriver in charge/Matnr, ' .
Or iver /Trunk Driver/ - 2,63 . fetor Driver Gr.l
Ambulenre rar bDrivaer/ - MAatnar Drivar Cr, 117
¥ Ambulanca Van Nriver, . MAt-repriver Cr.,I111
 % 2%, . Stretrhar Rearer ‘ 4 Strate~har Basrar - '19%.232
* 24,  steword 35 Hnspital Steuard Gr,1 330-560
' L “ Hhsdital Steward gr.11 260-400
i S - ; N
5 25, Haalth Inspantnr Meelthq1,20  Haalth &Malaria Inspr, /700900 !
4 Visitar/Malaria Inspentor; Gr .1 oo
v ! Malaria Ovesrseer, Haalth & Malarla Insorl 4
L ‘ e 555L750
I ' Haalthugnd Malarie Insbr, || - .
' Cr, 111 4253640 ¥
Health & Malaris Ingor, - n
a “ - CrsIV o THNR60
2¢., Dantal Machanin 69 Dantal Merhanie Cr,1 ‘3102660
27. Scfaivalo MateMead S2-50,22 . Mate ‘ 260.5250
Foiwep/Safoiuala Murmadam/ 112§ ~Uc . i
S sg-Eiug}a,Jemadar/?amadar/,. . j
; Murradam/C nservanny -Mu-wrbdam/ - \ ~
5.C.,Mur~adam, !

2g. Sefaiuwala/Male, 4 Safaiunla 196-232 «
. 2follyala/Femala, —_— ‘

t
Sanitary Cleanar/ : |
Onm Hﬁspital/Safaiua;a/ : R E
ronservapre Sweepar/Rosoital,
Safaiwala/Vettian/Tenhar/ ' \
Digoer/Sravander/Fit piffar/

- |
SoU.KhalaSin_ . . L

29, Dhnbi 144  Dhnb{ Cr,I ‘ . '200-2%“

L. . ohnbi Cr,J1 . 196 -2,

30.,. Varrinatnr Kkhalasi 4 Attandant , Y106.93%
l

31, Peon Hnspital 4. Pann 19&-235

32, cook - 1 Lok 210-27@

33. ma;:‘.‘lChi/\Jatarman/ 4' ﬂttenﬂent ] 1&("_.2"%,

Hamal : : | i 1

34,  Bisty v 1 " Bhisty 196-232%'

35, Stnreman/Pa~ler 21 Pa~kar

-

r'hnt ‘1;.-3. [}

g
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¥ielu worker/Female

1 p) 4 5
36 MatesMalariasMalaria Mate Malaria 200-250
Muccauam
Anti Malaria Jamaaar
37 Mosqguitoinan/
Malaria Khalasi .
Anti Malaria Khalesi 4 Knalawsl 196=-23
38 Malalra Fielu worker 4 Attenuant 196-23
39 Ay ah 35 Ay ah 200=250
FahioY weilndu .
40 Listrict bxtension 27 Lxtant ion 4 25=700
suw ator/bstens ion BuluC. tor
Laucgtor.
41- puolic Health Nuse 27 N ing 4255700
Lyslem
42 Lauy Health Visitor 27 Healtn 330-560
Vis itor
43. Auxilory Nurse = 27 Auxiiory 260-350
Cun « Miuwite Nurse - Cum - ‘
Mluwiie
"44. M Trainec 27 AlM . 260=350
Field wiorker Flel. wnorxker
45. Filielc¢ workersMale 27 Fielu worker 260=390
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RAILKAY BOARD's Lettar No.E(1G)=1-87/PM/20/2
dated 27-1-1988,

sUs, Roﬁtructnring of Group='C' and ‘D¢
Cadixes - isolated posts,

T™he issue rogarding restructuring of
miscellansous isolated categories and posts
on the Railways has been examined in detail
by the Board, These consist of posts like |
GESTERER OPERATORS, COMMERCIAL COURIORS, ADRENA
OPERATORS, CIVIL DRFENCE INSPECTORS, PLATTORM/
LUGAAGR INSPECTORS, HORTICULTURE STATY,
LIBRARIAKS, LIBRARY ASSISTANTS, TICKCT SCRTERS
(Acoounts department), BANITARY IKSPECTORS,
MANITCRS, CARi«TAKERS, HOSTEL SUPEINTEKNCENTS,
MARKERS, LOCO POINTSMEN, PHISIO-THERAPISTS,

CCCUPATICNAL THERAPISTS, DIETICIARS, B.C.G.TECHNICIANS

and 8 host of other similar miscellansous Group-'C*
and 'D' pogty which do not form part of any cadre

(wherever such is the case),

8 The Board would aqﬁqaat that appropriate
setion may

bo taken by the Railway Administrations

and if considered necessary recast the channels

m:uotioa in respect of these categories,
¢ doing 80, the Railways/Production,Units

will, no doubt, follow the standard convention

of epngulting the Recognised Unions (coruspondiml;

practics in the case of Production Units) before |

effegting any such chunges found necessary, It
may also be chacked up vhether in respect of such

of these posts as are f£illed on ax-cadxe basis hyi
staff drewn from other cadres, the steff conce
are allowed to retain their lien on mit amd
consiered for prumotion in their res
cadres as per normal rules,

pnct'n"pum
3. Please atknowledge, |

(R.S.Lan)
JOINT DIRECTOR,BSTT(NR),
RATILWAY BOARD,
L8,

rned
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Minutes recorded in the LXII PNM meeting held \

i tby General Msnager/SC with SCRES/SC on 20-9-90821.9.90

SUbJ ect No, 2.

Avenue of promotion to Publich Health Nurse of
Famlly Welfare organisation and filling the
posts of extension educator and compliling clerks

by the clerical staff of Medical Departmept .

Cptions are under issue for forming a separate
cadre of FWO which however will be with the

-

proviso of reserving formation as the matter has to
be reviewed in respect of the optees reverting back to tt
the parent cadre of Medical Departamert, causing sub-

sequently reversion. Position wil! be reviewed

on receipt of options, before a final decislon is
taken,

. 2, Public Health Nurses recruited by RRB will

be staight away abscrebed in the cadre of Nurses
with protcction of senlority for which orders
will be issued immediately. The existing staff
will be relieved as and when the panel €from the
RRB fex/ candidates report for duty,

- ‘

i
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X | Arvnpaine 1—;;%%;:'3f;- 37 1l

© Wouth Central uilwy, Gonoral Mﬁnﬂﬂ”“:f? S,
S g Pevgonnel Bronel/Sieiodar bad.
( ., .

- £ i:ii, .

.

Ro.2/520/ wio/veriv Dt 05,11,99,

H

Jub:i- Trapel = of Puslic & - 3: "uraes in Senls
e A55=TO0( 8}/ Mae 164 =200 (5 P).

-

4
L]

242483 and ac par the ainud g Treordad on sub. 10,2, of
IXIT PIM me~'ineg with 0™ 5 1.1 »an 20.9,90 and 21e .00,
the following public He=lih o gag in Sonie 1. 455=-700(03)/ - 5
R831640-2900(341Pg ar  @bgond ag gtaff numses ‘n go.le .
R941400-2600(R{7P) in iedic.l Deoprortment/ Jospivals at e i
. respretive glationg. -

Jat the

. 5
14 3at, S.Padmavaﬁhy, EE{NHL . ' S
2o Smts T.Viswabharathi, QH/G7L - ‘ ? \

|

In teras of Boardis 1.5 on oo U/NG/IT/95/p0 /135 datb-d , [
r
[
I

Smbe Ve ushpa Rajeam, °1/IRD"
— 4, Snt. L.Vimalaretnam, 7i/DzA,

n Howbpvar, 3hﬂy;ﬁill bo'velinVrdlonly on th- availabili?yl‘ o 1%
of the candidat églected by WMP/3C far K- rosv of Lady %
Riﬂ'ﬁcalth Visitor in q0ﬂ1ﬁ'U?.1200—2040(R31Pl. AR
SSEEN : . I N

N

They' will be ashi"nqg_gvnidrity af gtnff Nucavg in ‘ H7 ' T
IO R801400-2600(3FRP T And N ir names will be ioto polat-aj
in tha seniority. ligt of Etaff‘Nuré“sy'Publiahnd‘vid* this "¢
off¢ee‘1ethwr No.PAID/612/3/T1T of 31.1.89 as dutail~d balow,

T o o M -

! Date of Name intrr palet - q
S Anpt. . betwesn ths n.meg in |
SO . _ the s2niority list. Ak ¢

--..-m.,.,.,--.-——_—n-

I I S S

1.12.72 Cabave Tn+.8. fusheels
, ' ~81.70,2 and b-low

L T ' . Smt. V,Padma #illiama
A, o 3L.MNnels at folig —1s

2. L.Visvabharathy. 21,1276 Abov -

imf.ﬁ.?ijayalakshmi
' SLMo.27 and Y~low ,.rhithe-
Pty 3Tel 0426 nt w30 i

e J.Pushopfajyum 20,4, 80 Above e (P relvatns
' ql.j‘T'ﬂ‘.qu A ‘ ‘;\ ‘lO‘F
- | ]?. '?.:-LO'!‘ii, LT ey
TolionT.

...__-——.-..———H-..-—........—--c——._... e e e
~—

e N B et z2 B i 2

S
Ghl e

e . T,

| . N gfi{l‘t. K .Vimﬂ_ln:'t‘n_tnam!j?“‘r /,;’;A Wwill r_(-\-t;‘ in b OUn gonin i,u,:l‘r\ |
, g?ﬁq:a nurgd‘ah dlﬁNO.120(DUA 15.9484) oo el 2”0 K le - o/
e L¢ 88 she wrs anpoint-gd 83 STl ur o ard rien 3y
and subsequontly promotnad s P, ’ o rane Hy

!
[
'- T - -

This has ‘the approval of Ci0. N ‘ '
N LT - |
. <o ~
e (Pil,. fan o .
for ('}hjrmf' I~ ettt f Ol'f'iceih
Contd, 2

-8 4 8
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Dy.m /GTPL TP"‘I,
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Ms/BZA, ’l(f/nr/u,ri)
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2 .
. /g‘: " V. .Pushporajyam, RH/LGD. t
" de " K.Vimala katnam. LH/BZA,

among Nursing Sisters in the seniotvity list publishel vile thifs
. A_“ fiffif:'e”l(thef'.'-lzl;iQ:P{M]S/?lg/l-‘l-S{EEI-Of—3i.E.‘3? is_ﬂftiiied-a-s. uf‘i
A ‘ s

i.

.‘“l‘ — - - -
PonDANS- ~

. SOUTH CEWTEAL LAILWAY |
D% ]
o HEADLUARTERS Oil ICH
= PELSONBEL FL.aNCH
No.P (MD)529/FWQNOL.IV - DATED: 5 /9/1951 -
" Co CUEFICE GRLER 160.4D/ X /97, ‘ L
Subs - Transfer of Public Health luvrses in scale |
R 2. 455-200 (+S) /Rs. 1640-2900 (hii P/ 1

' o *kE e

. In: pursuence of the Minutes recor~e’ on Sub-No.3 of LXV PLM

i

" Meeting® with SCRE Sangh/SC hell by GM on 21.7.91 &% 22.3.91, the
' seniority of following Public Hezlth Nurses in scale m.455-70@(§8)/
" Rse1640=2900 (RELP)  is interpolate? in the senicrity list -of Nurjsing

Sistelrs in scale R5.1640-29200(K SP) in Medical Department:-

—-_--—-—_un'd".\;,‘-._ ..___;.—.-.._,__,_.-.—-.——-_-.-

1. T emt. s.patmovethy, RH/ULL | 7 T
" T .Viswabharathi, RH/GTL t

-

|
--------- L L e e - e - o semidkity
On interpoletion £0r secniority, their interpolate’ senid lty

S1. - Nome, ‘5 ‘. Date »f Name interpolitel betwee
No. 5/Smt. - Appointment. ncmes in the seninrity 1

1. S.Padmevathi, 1.12.72 Above Smt.D.L.Eorgai,S.No.q

2. . IViswakharathi 21.12.76 Above Smt.D.D. .Borgai, S.No. L
\ |

Y T o -

r:-
the
5t

-
-t

. V.Pushparajyam, 20.4.32 above Smt.l 2tne Muniswamy, |5.No.
. o 25 enl elow Smt . .Vijoyalakshmi,

Sl.ko, 23,

4 SmtaK;Vimalaratnam, PHN/BZA will retain her own seniority%es

Stoff liurse o2t S1.M0.120 (DO 13.9-2% 2f
/// , the revised seniority list as her initiz.

appointment was Stolf Nuxse'dyll | |

even No. dateﬂ 5.11.90.

It may be‘noteﬂ that these Pub.Hoolth kurscs will join éor
post of Nursing Sister 2t their respective statiomns. or Hospitals

where they are presently working, 2s cn’. when the candidates £
LRB are posted as Lady Health Visitorsy in their placess

A11 the employees in the calre may be notifie dceording
under their clear signaoture and representations from the stafk
any, may ke forwarded ¢ this »ffice within one montd, from the‘,
Hf fusie of this orler. » \ - {

(. UL L IAH) |
ACHIEF PE[ SONNEL OF FICEL,|
Copy forwarled for information anl necessary oSction to:-
DLM(P)/2G/SC, (MG)HYE,. BZa, GI'L, WPO/L.YD S TPIY. \
CMO/SC. CHS/LGD, CMS/Bia, Sr.MS/GTL & UBL. |} i
Employee - Thro' CiPLJ/ £t 7 L e j
. ! 7 ‘ L
T (¢ -BUTETHIAN)

4CHLEF PELSONNEL OFFICHS.

|
|
|
|

This cancels this office »rler N,.iD/117/90 issued undexr

Com

(4

1y
if
Jdate
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—| &
'SOUTH CENTRAL RAILGAY ‘ i
N . Headquarters Oifice,
ad Personnel Brangh, .
‘ Secunderabad, i
No. P(MD)612/N§/vol,II Dt: 01-07-92, |
CHS/LBD: Cio/sc: | -
- DRM(P)/RG/SC: HYE: PZA: STL: URL: ’ 2
ST.M4S,/BG/SC: HYB: GTL: UEL: CMS/EZA: ' .

-DY.CME/RYPS: TPTY:
- DMO/PAU: MS/PC/KZI.

Sub: Provisional seniority list of
Class III - Mursing Staff -
Medical Department,
- X -
The provisional seniority lists 5f under mentioned
categories of Nursing Staff are sent herewith,
(1) Matron  in scale Rs, 2000-3200 (RsRp)
(i) Nursing : ,
Sister in scale Rs, 13440-2900 (RsrP)
(ii1) staff _ _
Nurse in scale Rs., 1400-2660 {LSEF)

H

2. The seniority lists m3y please be circulated amongst
the staff concerned and ¢ot it noted by them, If any names
of any staff are omitted in the list, relevant particulars
such as the date »f birth, date of Aprointment, community

‘and date of promotion to the present gracde getc,, may be
furni sh ed » :

3, The staff may be advised that if they hove any grivanceés
in recard to their seniority positisn, date of appointment
ete,, now -published, they shsuld submit their representation
within one month from the date of issue of this letter, MNo
repre&entatiéhs.regarding seniority received after the perio
stipulated above will be considered. All representations I
received in this conncction may nlease be sent to thig office
within 10 days from the date »f receipt of the representationsg
alongwith youp remarks -therean,

[ 5 L

D

Please acknowledge receipt,

Ry

o
| (G. Butch-iah)
DAt As above for Chief Personnel Officer “
€opy to SPO/L & W for information with 15 copies of '
seniority lists for fumishing the same to the
Unions concerncd,

o o bo e s
CL;LQ¥L 4431$L}\ _ (G, Butthaiah) . |
?\ CB‘ S,SFJhCQ for Chief Pcrsonnel Officer

o




1. S, P=dmavatny
2. 1, Viswabhar:thy
3. D.K. Boargai "~
4. Easter Sulad
5V, Pushparajyam

G.QPushpaleclammh

I .

PROVISIONAL SENIDORITY LIST °F NURSING SISTER .o

IN SCRLE  RS. 1640-2900 © (RSRE) -

AS ON 01-07-92.

- s aa  a wm me e a

CoinmuUs-, i;?k
MY ing
N B
oC " agrr

OC _ UBL

¢ . . URL
oC sSC

; - — [

25-10-52

22-03-35 -
23-07-38

05-12-52
: f,,'{"@‘ﬂ-‘f,

- Date of
D.D.A, “Entry
B ..into ¢r.
TR T T ST T
C1-2X-46 01-12-72
21-12-76
18-03-63  01-06.79 -
06-12- 66 31-10-80
260482
(3061 te 54N

e e S T T

Tkl
D.2.Con.
0I-01-84
¢l 0l-54

REMARIS
- - - - -
IR
|
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oo : . SOUT‘H CENTRAL RAILWAY “~ o -
j?f

Headquarters Dffice,
‘Personnel cranch),
- - Secunderakag,
No.P(MD)608/Matron/Vbl.III DY:26-06.92,
CHS/LGD: DRM{P)/BG/SC: HYB: GTL: ypy & E2A
. D¥. CME/RYPS: CRS/TPTY:

Sr.MS(BG)/SC: HYB: GTL: Ug; .

CAS/RZA
MS/PC/KZT ;s MS/TPTY: SDH/RYp:

SDH/FAU:

Sub; Selection to the post of
Matron in,

scale Rs.2000-3270
.(RSRP) - Medical Devzriment,

e X -
It is

’ Loup 22
+2000-3200 (RSRP)
Posts for staff belion

. . Reserva-
9ing to reserved community -
ve€en computed in terms of instructisng c¢intained in
serial circular No, 93/92 issued By this ~ff:

to which posts reserveq for

balance are Un.

5C arc nil,
2, The employce A' may' be
alerted to be in readincss to appear { r written test.,
Syllabus for written test is gent

°S Annexure 'E' which
may also be nofied t, the staff cn
test is tentati

_ neerned,  The written
vely fixed on 10-10-1992 -1 CES/BH/LGD at

10,00 hrs, -

3.

he Annexure'A),
are undergoing any penalty or ANy DAR/SFE/Vig. cases cre
pending or pyoposed against them, ful’

details of the cases
ntimated to this ,ffjer bl S WA without fai],

~C€ according
ST=3 and the
Teserved, ;

s mentisned in Annexure -

p
If any of the employces mentisn. « in t

4

. In case any employces are un-
the above selection a

wiiling t» appear for
written, spccific and un-conditiosnal
letter should be obtained to that affect and forwarded to
this office on or before 21-09-92 certain, .
5, In case of an

'in Annexure At
are on sick-list, leave/deputatisn €tc., may 2lso be notified
by sending the infommation t, their given address under
Registered Post Acknowledgement Due, Trhe informatisn of
which also should be sent ty t

his a2ffice promptly,
6, Updated service re

gilsters together with
tial Reports for the last three year i,e¢.
1991-92) of the concerned employces sh-
and sent to this .ffice thr-~ugh 3
when called for,

7y

Y employeecs menti-nee

the Confiden-
(1989-90, 90-91,
uld be kept ready

- special messenger as and

~

--------———-—_

(1) It 1is the Tesponsibility of the employees absenting
for written test t- advisg thisg sifice, the reasons
C ntd..2/-

n
L
3
}
)
U
g:
%
A
i
i
i
w;, !



-2 -
A) . . I -
. for their absence and .such advicc shhuld reach this office
i within 20 days from. the dvte -f the written test held,
failing which candidates will not be acdmitted for supple-
mentary written test. Thuert will hat be any sccond supplef
~ mentary written test,
(1) The candidates will hove »n uptisn to answer

questinn paper in written test ir Hindi ~ie . Such faci-
lity is also available forr viva-: oot st

8. The a;a;ﬁ noytice att Anncyure 'V cardtins stand-by

and they 3lsybe alertecd th hc in rerdliec. oo appaar £or {woy

the written test/in case f cmployces in the field of eli-
gibility refuse, the inf.priti.n f wnich 1,0, whether they
should be directed for the writter: exaninpatin Hv nmHt will

be advised separately, e S T
AN .--._l Sawt L

‘ 9. The caste particulars shown acainst vnc cmployces
‘ in Annexure 'A' may please be checked up from thelr service
Registers and factual position confirmed t9 this office.
If there are any employecs who belong to SC/ST but not shown
as such in the list may also be braought t; thc notice of
this office immediately for necessary 2cti.n., Similarly,
if there arc any changes of station working f:r the employees
i in the list, the employees may be informidi%their new stationg N
” through their present controlling officers duly intimating . . {
the same to this otfice, L - e o
‘ . W ’Q‘

(G. Bufchaiah)

for Chief Pcrsornel QOfficer

: R
C/- CMO/SC: for information, | Lo

APO(Bills)/CPO's office/SC

i

% for informatian and
0S/SR Cell/CPO's of fice/5SC } necessary actisn,

‘ T,
- T N
g ! R

Oy minE L G
-~
P




‘o o N !.'NLXUE\E..'A'. ‘;'._,‘ |
T L CE L Tm
o™ 77 U SELECTION TO THE #0ST OF TATRON N | |
e SCALE Rs, 2000-3200 (KSRP) - MEQICAL . )
R OT - DEPARTMENT - . -
L. L LIST OF NIRSING - SISTERS IN THE FIELD OF ZLIGI- ' LL |
SR BILITY RR'BEDNG GALLED Fii ik LECIIN,G }
;llizf-‘-.‘;if M S& R animﬁkum' | | Egéi%; inig?k- k\
T o l. . o8, Padmavathi \/ (PHM\JLrs:mg ' ‘
- / Sister RH/UBL ‘g
2y I. Viswabha.’cathi -do- RH/GTL |
3,f DRy ‘Bozgal | ~do~ - RH/UBL i
‘ ok 40 Estey sulad e RH/UBL } ;
o % X Pushpazalyan V' N T T g e e
‘ "6, G. Pushpaleelamma (sc) ~dm R Co o
T4l G.A, Francis ~dna - RH/BZA T
e 8, P.S.H, "Eva.rigiline ~dow | SDH/RYP t\
|2+ Sk, Noorjazhan Bee -0~ RH/GTL -
A L.LQ,. Lilly Mercy Grace - =do- "RH/GTL l‘ ;
L 1. _‘-:Saramma Varkeym I Y ‘RH/IGp T E '7"“'
L A2, Bg_mgq_ﬁag&ndran ."_‘j' mdow U T g ] 35?
. ~*"*3' . Abnamna. Kaghy S . =do- . m/IGD c ol
,& g P-.I:..L Meenaks?h"i"_“ e TdEe e B 2747 Ot S—
| V-.’-..,-,l5 o EJP. Mary E  doe RH/BZA tl
: ‘.-\;7""-‘.16 “p, Han Santhosh Ras. . ~do= RH/BZA |
.‘ Kunj amma mVid ey ;?.,*. I RH/[GD e - ‘
'1 I Eluammw-~--~ T e A
o " 19., p, &tyakwnq;'j, ~do- RH/GTL | |
20.=*-, Ay Chand_rg.}&e_}a .. {sc) . eda- " RH/GTL |
2-1.. “» G, Suseela” . T lde. ' RH/WGD - b
22. E Q. ,J@nakama . - RH/BZA “,..______‘,.,,li_.“_ﬁ.
" 23, Lilly Kutty Chakos | ~do- RH/LGD, 1
- 24, 0, ershna Prasad T L do- HH/LGD T e
25, ¢, Amrutha“Jaya Kuman C T edo- RH/IGD -~ - - Ill—
26,  Percy Santhosh Kumax T wdda RH/UBL : lll A
27, M, Padmacathi = o -do- RH/LGD i‘
28, o, Parvathy Reddy -doa WH/ep Tt B T Y
29, P, .Elizabeth Swamych s —doe RH/1GD - “-*—-*IJ--:Z
30, Saral@,..m_exiwq_r__ " ~do- RH/LGD "~ =i ITLV'
31, .uXﬁ_,sumam:_figqg__ l.ao _ edo- RE/IGD - v o . H.‘,“‘a i
32, p.c. Cicily Tadoa " RH/ARZA——-- . ,.,m__l,::é:‘r_i'
o Contd, . ,2/.- Co
W
— Il:\
l
|
|



et e - 5g, TR TN 1 Mo =
| A | pr ARy e e, =

-2 - :
| ©33, R, Annapurni ’g‘fiiiig GHACD Jl . d T
L %4 K Gimida fam T e § -
A e ‘Krishna cillai ~do- AH/LGD E_ -
. 35:, N, Satyalcelj Geurag aH/TZ4 1
36, b, Yamuna Siva {r{ggk.” - JH/L__“,_ B S
37. fM GRana PuShpa Fedrlck% " VAN 4 ‘£~"_~_mmﬁ_m”
'38," K Damayanthi Jamh | " REISIEs: o L e
39, P.,Viaayamma ($C) o T AH/;ZH . - L |
_40,' Mary Dayakarunamma (SC)“ Lﬁ/:z. E
&Y, g Lbelavathl (sc) 0 i/l D |
‘ 42, :-p,. Sﬁgéfé“Kumarl S /UL hhy o )
43, Puf, Rlizabeth oo H/ T4 o
\ 44, "___G. Chittemma : " VALY |
‘.T' 45,  lB ‘Vijayalaxmi " HH/GTL \
“ 46, v, Karpakam - " RH/GTL |
- ‘ 47,; M L.Vijaya Bharathl(sc)" RA/GTL
e - ,m.Padmavathi {sc) = EDH/RY)
3 ' 49y P, Kamamma (sc) " RH/ T'zA
i - 80, V, Varalaxmi (sg) fH/UBL |
A - %1, L .Hsma;atba | {
o _ " Anmanda EKao (sc) » RH/LGD i
b o 22, Thakyr- Kricshna - T 1
1 " UiRrasad A, Singh e WiGD . ,~_mm S
- 93,7 Rachal Sampathkumar RH/UBL
| 54, ;__f;-nna,m,mg‘ Lherdan o v p/wen L LL .
| 55. Yo Vijayalaxmi -~ | » CHS/TETY |
| | 56, ¥, Rajasree Anand " :H/LCD |
S :’Jﬂ'}TWAnn_amrﬁa Jacob T W ien N
1 - SETTED Ferngndaz T iH/UBL ]
S se,, PEag Batogavi " o/ UBL 4
C .60, S, Jeevamani | " H/GTL l |
: 6l, - Laxmi Devi Prasad (SC) " SH/UBL ] |
w 62. M, Vajrom HH/LGD N
- 63, K. Prakasamma TR /15D ) k |
T T G R e/iep - g —_—

R s
CH. Sujatha. '

/B2
iH/ B2

c.ntd,, .3/

-—---u——v---_-.-—-——--—--

[
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rlace S f|
desiznnti.n warking|
+ ‘. o __,_',‘.‘_‘._,,...___.______,,'_ __________ l
e S P v.,xmruthavalli Nursing sicte. RH/1GD
2.7 "Ch." Suwarthamms T ded
‘\. ,‘(' . a

S T3, Lovethad Collins

- -

- CKL/SC
! -4, . Sulochana - - =do- ' SDH/RYP
i = Dy | K, AnthonammachOWri
:'.(!:"_: "P‘,‘;‘.‘"““‘n" 6‘-&-'—... S

| | RH/BzA |

7ol Sister Mary Jaquiline -doa RH/LGD
¥ . ’W\l_-—ﬁ.y

Go 1] I‘Bma t

- !

i ST MR Bk

ML, showrely S RH/LGD
10T, Karale e e e e RA/IGD |
L pullg Hymavathy Vittal Rao .go.

12, M. Vijayalaxmi

. ,J,3‘,i | E. Vajram Moha}'r) Ready (

I, ! il‘
== '
SC) ~dow

-----u..—_‘-..-__......,_-

- o g,

l

|

o

- QSyllabus for written test f,yp PT2Motisn ty the post |

of Matron in. scale Rs,2000-3200 (hSKP) . Mediga)l Department

: : / :

n--—--—--———-'—-:’---.'
Nursing care of Acute

and Chroni ¢ Cases,
(A).Administ;atidn:'Diet, S

-q-np-—----

‘.1“ } et 2_\_"--:_“

" e

i

~ff Fhtters, Clinical &
SANEN, Account ~f 0 a8

_g | Lr;kﬁ(ﬁl AR Rules etg,

(G, quch.inh)
- /-

Chicf Personn, ) Officer




uOUIH CENIRRL hAIL.AY
-2 - Headquarters Office,
Personnel Franch,
Secunderabad,

No, P(4D)608/Matton/vol, III Dt:23-11-92, 9.7 o
DRM (P}/GTL: UEL: BzA: Q%'\
SR.MS/GTL: UBL: CMS/DZA: AN
S
CH $/LGD: Matmn(GAz)/RH/LGD CNC/ SC: A
Jatron(az)/ ,&
Sub; Selectlon to the Post of Matron ’Tit/
in scale Rs,2000-3200 (RSRP) - J \
NMedical Department, _ 1 'I"’-\ -
| - x - . [
As a result of the written examination held on 10-10 92] | | i
for the above gelection, the following employees have qualifiedy g
for being callﬁd for viva voce test, | l "
. 81, Name ' Desgn, Place of ||
Na, | un://Kum. ~ working ;
1, | §, Padmavathi | N/Sister RH/UBL
2, 3 I, Viswabhara-hi u/ﬁ -do- RH/GfL
3. |4 Saramma Varkey .?dOf”_q.”LMMnRH/LGDJﬁEPﬂ”“REfVM/
4. ,z_Rama ‘Ravindran " -do~- | RH/LCD
S |, EPMATY s 2342 TR/ TIZA
6, q D. Satya Kumari ~do-~ RH/GTL
7. ;o,«.. Chandraleela (sc) ~3do- F4/GTL 7.
8. 21 G, Suseela o . mdO- H/LGD -,.f?...(}‘.-.\/u.{f- (H
9. 23 LiTIL Kutty chakoo -do- - BH/IGD .. l
10, 3 U, Krighna Prasdd T do- ] Pﬁrl'LCaD 25! \,\m e
_i%' prﬁ STa Ly Kuwa ”fﬁ'"m"“*;uJQ OR/LED T N
2, 0 SiTala \/J.Ja a_ Kumsr ™ " odow - 6D Ny
43, 2 $ K, Y(wuuwnfpugrna  [lao™ ‘ '..d;- ]f‘gilﬁcD km:“ \:(:luut“
i?. %Z K, Girija Ramdkridjnﬂ Pillai ~dow RH/LGD hL_,lqu.,
15, 3¢ P. Yosima~Siva Prasad ydow KH/LGD 7y adivr
16, 37 M, Bnanapushpam’ Fedxicks  wdo- - RH/LGD ]QL; NS
A7, 40 Mary D vakazunamma  (Sc) ~do. RH,/ BZA i
18, 4 J, Leelavathi {sc ~do~- RA/IGD 75 oo ik s
19, 13 Pl Sanala kumam 0 190" RH/UBL RS T
20y 44" B, Vijayalaxmi. -do- RH/GTL
21, 4{ v, Karpakam ~dC = PH/GTL
22, T N,L. Vijaya Tharathi (SC) -d0- RH/GTL o
4 23.4) V. Hemalatha Ananda Fao {SC)  -do- RH/IGD | | i
24, K3 Rachel Sampath Kumar T dow RH/URL it e ‘i‘
25, 56 _P. -qugsree Anand._ -do- HH?LGD .Q&
26. K9 "S\M. Pargovi -do- RH/URL 7
27, €3 K, Praka samma. e w (0= HH/LGS"‘U
28. £5 _1_. P{ukmlni—-—ﬂ e . ;do-. - . r*{/P:A_ ‘_ - -
29, (L ¢h, sujatha {sC) ~do- i{H_"L}EL
\\_/'/ CoONtd, e 2/«
N
' L
i
t




. Ll.
g ﬂ
- 2 -
-3 The following employecs have also qualificd for
being callced for vivaevoce test bused on the notional senioriﬁy
marks and their empanelment would be sul:dicy to thelr securipg
00% marks in the professional ability and o0¥in the aggrcgaté.
v 81, . . Place of
 No. : Name Design, working
4L %0 1. DGR, Borgal . 3 © Nursing sister w/mL -
. \ 2, Easter Sulad , ~do~ - RHZUGBL ooy
? C 3, V, bushparajyam g;N/CM"“.W;_w;,H-de:.m,uun.JW/l@QWJngfixiy\i'i
R 4. DUTamwkaimma g2 o Tdo- hH/ EZA \\ ]
'''''' '5_'.""""""";"""":‘-‘:'",."--"'"""""""'l

The above said employees . may béfnotified accordingly and
alerted to be in rcadiness to appear for viva-voce test at a

short notice, the date and venue of which will be advised in
due ¢ourso, ) '

. he scrvice registers with up-to-date entries and
Confidential Reports for the last throc years of the abovd s, Y
. sald employees should be sunt, t> APO/W & Med,/CRO/0/SC at the
L /.1./?'1?”1*1“5‘1' with aut fa 11 . : '

If any of the said cmployecs arc undergoing any ounish-
cnts under DAR full detils of the same should bhe adviscd

pocintoly,  Cases of staff whire DAR/SPE/Vig, <ascs ave

'19*ﬁfﬁCGnGGﬂpgatﬁdmﬁhouldrwaisawﬁe“adu3swd.tw this

fomediately without fail, '

B A

(6. rufchaiah)
/=Chicf Pursonncl Officer

o v oavection for informakion
. C e v“ . . .
, . 9%8300“6- ctionn, | ///.
- - ' .
\?, O \ . N
v : \
.‘ ;

. \ X

A ~ 4 :
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Personnel Eranch

H
- .
becunderuoad.

. H e i
29/Fi0 . §0 At LA UASUOR Dated - 8=1s_gy
NO » R( -M:D) 5 9/ O ! by AR LS m& ¥ - 9

~ e LrAdRuce,

MEXO R:-A NDU . %{\\\‘V

Jut Transfer-of-Bublic Health Nurses,

Seade e455~790(RS) /5. 1640250 (RSP,

fefs 0.0,5i0.2/1D/63/91, issyeq undzr
letter Ho B/M)/529/FH0 of 25-9.91,
. Y The dacision

takeon to.interpolate the Senicrity
w of tho Tollowing PHNs in sealul%.455—700(RS)/%.164O~2900(R3RP),
‘!ﬁ in the Seniority lists v Wursing Sistors in Scale #,1640-
h 2900(RSRP), in IMxdiecal DﬁpartM¢nt, vid: offico ord.r cit:d uwbovc
is horoby cancelled, $inan corrict apnrocis
of Bourd's letter K,

‘ I tion of _sontpts
oL B(HG) 11/83/P0/13%5 o« 5-5-8% has not boon
made, and further comnuniz. ticon wil] follow:-

i 1,3mt, S.Padn;-ma.thy,-PHI-I/UBL.
by 2.8mt, I.Viswabharathy, PH:/GTL.
| 3.5mt, A;V;Pus*parajyam,’PHN/LGD.

. -

' | (=

\/ . ) o= X &

N ' . \S.Chandpareoua; Achﬂfl)g471q_
- for Chicf Persony.i Offiger /' %

» CHS/18D, Gus/By

wiid g

Copy to:~ CMO/SO, Sr.MS/UBL, 677,

"o Gunoral Secratary, )
S-C‘-R.E »Sangh/sc '

‘ Tfor inf,
. The Jeneral Soerct :

‘ S . Cl-.'ﬁiu I‘Ac UniOn/SC

arv,

Vit o8, Primevathy Hursing Sistor (PHN)/UBL. _ |
'g’t.I;ViSW&bha‘zé'i’:hy,- Bursing Sistop (PHN)/GTL. (c’f g Sl G D)
T onb.s.V.Fushparajyam, Bursine Sisteq (EHN)/16D.

C o
"\_/)‘";‘ﬁ.
| .(S.Chanuramouli achari)

tor Chict Tursorn .l Qfficer
\\ X5




your seniprity in the Nursing

. in

I-'.
H

—d

. VASRREE
a i \'7 / .
South Centrel Rallwayc.?’ ~HAIPM - sggdquarters office,
A TS U ""mi_,,,_,’,g,%rsonnel Braneh, ||

R ‘ Jecmisabaie500 371
No. P () )612/XC Vo l. TT1. | Dated |  ~1-1863.

Sate 3 Padmavathy PHN/RH/UBL *hrough ¥ /MRL.
snt. I.Viswadhavathy PHN/RR/GTL -do- ¥/31T
gmtsho Ve Fushparayan PHN/RE/L50. ~1o- T/19De ]

| fubi= Deleatisn of naxvas fron seniarity

. 1ist of Jurdhg &isters- Shos Jausa Hotlce.

— /“-r ’
“Honsequent to the formation of Family Jelfire
Orgat f:ation 1a terms of zuid)ines issued by the Ruilway

¢ae b

Doard vids thair latter No.B(NG)IT-R3/20/135 dt. 3-5-83,

Public Tealth Wurs+s may Yo absorbed in the ecstegory of
Staff Nursaes oa the Railnys.,’, ) . '
This was erronevusly mis.intarpreted to intemollats
<isters acatezory in scals
Rs.455-70 (P°)/Rs.1640-2000 (PSRP) wnich is 1o the inter-
wediate grade of the cadre of Wursidg Sistsrs. if done so
1t wil) jeopsradise the intserest of the existing Russin

Sister in grade Rs.1640-2000 and rightly

represcited egainst the seniority list in the contaxtiof

the¢ selection of Hatrone

some of them|pir-

feucs, it has beéh coeided

W o esmnel the

1. IV dt. 26-8-01 to adsord

0ff1ce Order Mo.P (0 )52
you ia Grads Rs.455-

on the wro
Nurgling Sister in the grade of Ns.1€40-2000 (RSRP)e

1640-2900 (RS"P) ss ¥ursing iﬂ:lm:'s-

’!’.his 1s to inform you that you may met be continuing
notion of 'yonr genfority being waintainsd as

/-
of-
"y~
c/~

K /maL

MRATL,

CHs /14D,
PRM/(p/0T1 & URL.

( 8«Chandramoull iehari

for Chiof Personnel ffisers

puime ooy
-

oy,
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Kogd Noo 2522 ' A’\/YMMM' - f\__w”li one: PaiT 865083 ¢ |}
N - Rly, G474
G

N
“ Soyth Central Railway Employees’ Sangh

(Recognised and Aftiliated to N. F, 1. R, & 1. N_ T, v.o
CENTRAL OFFICE

311, R!'j,fl. Larracks,
Chils vguda,

SFCLJ'.‘“ERI\BA?-SF\'\ ann

tl x
Ref. No. 5C0/ @/ Hodiead/ Avamus/Vel, 11, o N1 RSele1993, *l

1‘ ......
The Goenerwl Manogsr \
5.CoRativay, Seemmderabed.

Sir,

Youn 4 forzation of Seporate Family velfare Cadre « shsorption of Fuklie

o ta Hurses ag Stof? Nwrses,
“WRez 3 Yowr letter 2o,P(iL)320/F0/Val, IV of 12/1/93.
~w

The p sad to ebsoss (hi [ukdia Boslth Marsoo in the estesory of
Staf? ft'uma ir the fnitial rocrullment race b, 425640k, 1 600{ :SAP)
from the drte of Lawue 0f Board's letter .0 Witk effeot Zrom Je =83
ol made in your lokter wnder refereass is mot acoeptadle to Sungh for

& the following recsonsiw i

l
1) The Publin Heelth thuases sure dim%mmua iz grode u.:.s\s-m
(RS) vhieh is equwel 4o the grode of Musaliy sistars, “

11) They were/are in pessession of %,.8q,{Narsing) -usliffeation amd
udgrgam trau!n: for 4 yeers, ’ tag I

111) CThelr desimstion was ahadged es Ruredng Sistery cnu act dtafy 1!‘
Hupse by tho Bourd in tkolr letter no,Pe, 113/ 79/ e ardine tlom )8 -
dated 19/6/85 Ltself, 5\

1v) The qualifigstion for Stoif Nursas (s snly Liplesa im Geaorsl Nursing
vith a training pericd of‘! years, ? i[
E

v) Board have olcarly indieated im thelr letter dt,19/6/85 thet the

Pudblis Hoolth Nurses with necessary qwulifissticn be adsorbed ia
Nodleal Lepartuent, '\i

1) Ng e:ﬁnyeo who was dlreetly roeruited 4 o wartieulor :vrade calil be

" A ﬂ_h & lover irade thom the onc i valeh thay were redmiited,

NG ot bt Wb T k30 /060 | a
AR & fiecision wes takenm Inm the to odrort chem in tue cadrel

* of Nursing sisters, eve @ Wrg uward, thet the srcde of M43 00
/‘( 1640/2900 18 =n.inte ' 4

te gride rnd Lt 12 mot & mew phiatmens|now,

) Vhen tha vory ocdre {s sisnlished and the Pudlie ligalir Nurses we\
to be absorbed in tho Mediesl Bepertuent ae per Board's orders, ”thc
Sehe haa L0 M@ dexe irrespoetive of ths fast that the srede {6 un
iatermedinte one with or witheut sn elemest of cireet resruitanent)

0ol

|
\
|
|
|




. ix) VWhile revising the seniority of Publie Heclth Nurses adsorsed
‘ ‘ in Nursing cedre in grade B,1640-2900 degend" on lemgth of
servise in Headquasrters letter no.P(MD)529/F.0/Vol, IV lof
| 25/9/1981, this waee mede knowk to all concerned.

| "~ Yours falthfuily,
N
o

| | (M.Raghavé¢:¥,

I' R | -2-
|
R

Genaral Seerptary

‘ ) Copy to :-ﬁecretary/Medioal wranoh/LGD for information with
LY )

v reference to his letter no,S50/Med/LuD/93 of 14/1/93,
. Secretary/Medical branch/GTL for information,
| g " Secretary/Headquarters wranch/USL  -do=-
.3
‘ B3

e

= TS
ote—
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAT. HYDERABAD BENC Hi"DERAB
0.A.NO, 149 of 1993 + M.A, 155 of 19913. '
2

o Retween Y Dated: 23,2:1993.
l 1, S.Padmavathi. y i
2a I.Viswa Bharati. \
3. V.Pushpa Rajyams
s Applicants
And

1+ Union of India, rep. by the Chairman, Railwav Board,]|Rail B%__

New Delhi. 7 ,
2., General Manager, Scuth Csntral Rallway, Rail Nilayam Sec-b%
3, The Chief pPersonnel Offic.r, South Central Railway, Railnila

Secunderabad.
s Respondents,
| Counsel for the A~»licants : Sri, T;Lakshminarayana
Counsel for the Respondents : Sri. V.Bhimanna, 3C f9r Rallg

CoRAM:

{
*

kev Ancisiom wos Bho, o & uhmwr

Hon'ble Mr. Justice N.V.Krishnan, Vice Chairmaq(Admn;)
Hon'ble Mr, Justice V,Neeladri Rac, Vice Chairman(Jud]

The Tribunal made the following order:-

T ordle, dolid 2¥-12- A% (Anweypwe ~ X

In the circumstances referred to in the application, §:/
156/93 seeking permission to add additional anplicants in a sidié
original application is allowed.

Admit the Q.h.

The applicants are directed to file the counter,

o K <o

jobos PBIARL 0 B Ovday KO0 btn Comcalieds

The applicants have prayed for an Interim ordef‘ We lave
heard Sri. Lakshminarayana and Sri, Bhimanna for the-applicsnts and

Fd

® Wo vy hows, Mele s

respondents.,

It is submitted that the applicants who ware ;ublic healtb‘
nurses were directed to be integrated with the category éE nursing _
sisters by an order No.E(NG)/I1/83/P0/135 dated 3-5=83, (Annexure~II) E
However, subsequentlv, by the impugned order ¥o. P (MD)529/FWO dated [;

28=12-92, (Annexure=XIMis impugned and is under challenge, it is |

1
stated that the interview is taking olace tomorrow i. e.k24-2—93

to the posts of matrons and the applicants are not being dnterviewed

W

in view of the impugned order. - .

We have heard both the parties and having perused the

averments in the application we are satisfied that in thellinterest o~
justice, the Respondent 3, Chief Personnel Qfficer (Southlfcentral

Railway, Secunderabad) should be directed to proviéionally interview
the 3 applicants also tomorrow or en any other day to whiéh the

intérview may be postponed and they should slso be considered along

Contdsal.,2/~

fr-




Copy to:- 1
' 1. Chairman, Railwayv Béard, Union of India Rail Bhavan,
2, General Manager, South Central Railway, Rail Nilayam,
3« The Chief Personnel Off1cer, South Central Rallway, Rall VlIYHMA
Secunderabad, _ !
4, One copy to Sri. T.Lakshmlnarayana, advocate, CAT, Hyd
5« One copy to Sri, V. Bhlmanna, Sc for Railways, w‘-\':[Lr Hyd
6.

RSM/ - \

|
|

i
with other candidates on a provisional basis.

The resg
the interview shall not be published by the respondent
further orders,

To enaole the 3rd respondent to make
to interview the apolicants, the appllﬁants are direct
to the respondents at 9=-15 when the office opens, The
are directed to carry

they meet the respondénts,

One spare copy. |

&
o .

Q) S + | S

applican
wath them a copy of this Interim Erder wl

Deputy Registrar(Judf
|

] L!) f i
| ) L .
i |
| | |

1t of |
untll

rangem! .
% to rey

h

iNew D ‘Qi\
Sec=had,/ "

l

|-

N N ' N _.L
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4 mp- 156/93

-
TWRED BY . .O\&p COMPAREL Y

_ JY
CHoCKED 5Y APPRGVED BY
. N ) ?
1w TEL COTPI AL ADMINISIRAYIVE THISUNAL
By LpaD DREGCH AL HYDBRABAD |
'V-.C (ﬁJ’?ﬂn—-)

hee AN /-(')’ISZM
EELADRI RAD .o gnd)

Hm -

wBHE HOW PELE MEWVeN

1 AND
THE HON'BLE MR. - . BALASUBRAMANIAN: M (&)
AND '
THE HON'BLE MRJCHANDRA SEKHAR REDDY
: ' s MEMBER(J)
AND
$HE HON'BLE M.
DATED: @3-}”’,).-1993
I — .
ORLEK/JUTGHENT S {
— '
| RBe/CTB/ME, Fa. 156/73.
| i .
w.A.le, /1 9/ 72
T a.dew (WP TNo T

e ) ]
.+ admitted and Inter im directions

issued.

Alloved

Di sposed of with dire#tions

Lismissed as withdrawn

Dismissed

Dismisded for default

Wt AGREEL LS

peesrTiH

L7 rhi 183

A
1 Bvoe
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

P ’t

L3

O.A.N0.,149 of 93

Betveen: ' ' . ' . {
s. E_’aamavathi .o Appl iant : J:
Anad

~ Union of India
Represented by - _
Chairman Railway Board & Others. o Respondent(s)

COUNTER AFFIDAVIT FILED ON BEHALF CF THE RESPONDENTS

I, P. Seetharamaieh, son of Sri P. Raghavaiah
aged 56 years, Occupation Government service, do hereby'
1

- solemnly affirm and state as follows:

l. . | That, I am Chief Personnei Officer (IR) and
(in-cﬁarge of the Médical‘(Non-Gaz) Cadre ané as such I am
well acquainted with:the faéts of the d@se. T am £iling
éhis apunter affidavit on behalf of all the Respondentsilas
I am authorised to-dd so. The material averments in thd
O.A.iére denied save those that aré expressly admitted
herein. The Applicent is pgt t¢ strictcproof of.all such-
averments excépt those that are speCifically admitted‘

hereunder.

2. -+ The respondentgssubmit the brief history of thg

case as follows: ~

S (4) ﬁedical Department has two types of cadres of

Nurses < one cadre consisting of Staff Nurses, Nursing

Sisters and Matrons and the. other consisting of Public Heslth
Nurses. The grades allotted to these categories prior tolthe
revision of Scales, as a result of recommendations of IV Eay

Commission, were as under: =~

T B,




L

’y
‘ !
)
- 2 a
Categogy Scale'allotted
RS.
l..  Staff Hurses 425-640 (RS)
2, Nursing Sisters 455~700 (RrS)
3. Matrons Gr.,III 550~-750 (&s)
4, Matrons Gr.IT . 700-900 (RS)

5. Public Health Nurses 455~700 (Rs)

It is stated that though in Medicail LDepartment, there were
posts of Public Health Nurses in Scale Rs.455-700 (RS) iﬁ
some Railways, on thig Railway there was no. sanctlan of
these posts. It jig further submitted that the cadres of

Public Health Kurses and Nur51ng staff (Staff Hurses, Nugsing

Sisters and Matrons) was diffefent and cannot be inter~
changeable, at any rate, in as much as, the poOsts of Pubiic

Health Nurses are not available on thig Railway, this aspg t

vl

was not relevant at any time,

(ii) During the year 1967, to encourage Family Planni%g

activities and to educate Family menbers of Railway emplqyeLs

regarding Family Planning and its beﬁefits, it was decided ‘to
set up a Family Planning Organisation. The ‘said Organisation
included posts of Public Health Murses in Gr.Rs.425-700 (Ru,.
The applicants were recruited as Public Health Nurses in
Family Planning Organisation. Though they were to be
recruited in Scale Rs.425~700(RS), they were recruited in

T T -—
Scale Rs.455-70@ (RS}, erroneously.

~ T

i i ion Publ i
(iii) it is submitted that with the introduction of :

i ! isa
Health Wurses in Family Planning (now Fhmily Jelfa;e Organ

: S Z.
!

-A ! -.300.

r—

q whwr o W)
.. IF mmﬂ!

L3}
9.
,qi”.h _.“h.
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by

1. Hurses viz Staff Nurses, Nursing Sisters &} Para
) Matrons , ‘ ' [ Medical
2. Public Health Nurses % Staff
3., Public Health- Nurses .o Cew FWC
(ivs On South Centrel Railway, item No.2, Public Health
Nurses, under Para=Medical Staff, are not available. Eowever,
the Public Health Nurses were éecruited for Family ﬂelfére
Organisétion were placed in Scale ﬁs.455-700 (RS), instelad
of in Scale Rs.425-700 (RS}. It is further submitted tHat

b

the Public Health Nurses, irregspective of whether belongling

to Medical Deﬁartment or Family Welfare Organlsatlon, had

no avenue of promotion to higher grades.

(v) In IV Pay Comnission reéort; out of the asbove |

categories, staff of Nursing cadre (Genl.) were given .
i

¥

special grades keeping in view of special nature of the
' .
duties and other factors, vide Schedule No.VIII of Board

- letter No.PC.IV/86/01/20/1 of 24.9.85, as unders -

Scale
Rs.

Category Revised Scale from

1.1.1986. |
Staff Nurses, (255)40 (RS)~ 1400-2500 (RSRP) l
ngrsanggifzers455 =700 (RS)~ 1640=2900 (RSRP)
Matroms Gr,IIi550~750 (RS)-) 2000~3200 (uSRP)
Matrons Gr.II 700900 (RS)~ l

A1l the other categorles,_were to be given standard equiv:
grades. In other words, the Public Health Nurses were to

given standard equivalent grade recommended in IV Pay Comr

réport. The grades of Rs.425-700 (RS) and Rs.455-700 (RS)

were'replaced.by scale Rs.1400-2300 (RSRP) in IV Pay Comm

‘report. Hence, the applicants, who were in scale Rg.425-"

|
R5.455=700 in Family Welfare Organisation, were to be giw

- f
?" e gigéwg}feﬁﬁﬁﬁqxjf\\—‘—a
SERLTA o rrx:-a.-‘.zr." R BN LA
ﬁénr_nfei .- e p...c » »
A\.bt ?etq\r‘\ﬁ‘ - 1 by . [T W - e J“
dCLJ-}a . .

5. C. Bly., Jecun

[{)

ialent

be

nission

ission

'00(Rs)

n
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- Inter-alis, the Board sbolished the posts of Public Health

the grade of Rs.1400~2300 (RSRP). Once again under wrong

impressicn that the Public Health Nurses are eligible for
the benefits of Nursing cadre, they were fitted in scale
R8.1640~-2900 (RSRP),_which was not supported by anﬁ rﬁle
under IV Pay éommission. Tﬁe revised grades recommended
in IV Pay Commission for various NMursing staff are as |

unders -~

Category Revised Scale
Rs,
Staff Nurses 1400-2600 (RSRP)

' Nursing Sister 1640-2200 (RSRP)
Matrons Gr.III)

Fara iladical

Sue ot Smg g Yot ‘et Yonet

Matrons Gr.iT )2000-3200 (Rgnp) Staff
Public Health 1400-2300 (RSRP)

Nurses ‘

Public Health 1400-2300 (RSRE) F.W.0.

urses o o

The irregularities ccmmitte& in fixiné the Public Health
Rurses in the revised scale Rs.1640-2900 (RSRP), came to
light only when some of the Nuréing Sisters represented
against aésigning.of seniority to Public Health Nu?sés of
erstwhile family Welfare Organisation, asbove them in the

category of Nursing Sisters; Scale Rs.1640-2900 (RSRP).

=

(vi) TheRRailway Board, vide their letter dated 3.5.83,

issued instructicns to form a separate Family Welfare cadie.

Nﬁrses, Scale R8.425-700 (RS) in Family Welfare Organisati
revlacing by Lédy Health Visitors, Scale Rs.330 - 560 (RS)
The Board also instructed that the FENs, Scale RS.425-700
of FWO who have Qualifications recuired for appointment as

Staff Nurses, may be absorbéd in that category in liedical

[

Q. 9. &7

Onl,

‘tRs) ,

.‘.5.'.

,R?w:?l_ﬂ'
Omdfknamnlﬁhwr(.
OLC!Bmhzd.E::fj’}ﬁ
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. ) . ' l
-delete their names from the seniority list of Hursing 81sterL

Department{ since there was no scope of their absorptionm
in the new FWO cadre.
{vii)

The Public Health Hurses, who ought to be in

-

scale Rs.1400-2300 (RSRP), in FWO, were to be absorbed

as Staff Nurses, scale Rs.1400-2600 (RSRP). It ig

submitted that equating the Publiec Health Nurses of

Gr.Rs.425-700 (RS) to-Scale Rs.1640-2900 (RSRP), under

IV Pay Commission,

as well as their absorption as Mursing

Sisters, in Scale Rs.1640-2900 (RSRP), are irregular and

erraneous.

(viid) In the month of Jan. 1993, when it was pr0§osed_
to hold a selection to the posts of ratrons, Scale Rs.2000-
3200 (RSRP), ‘the applicants were shown at S.Nos.l, 2 & 5,

respectlvely, in the seniority llst of Nur31ng Sistérs,

Scale R$.1640~2900 (RSRP), for c0n51aeratlon for posts of |f
Matrons. The Nursang Sisters, Scale Rs.1640—2900 (RSRP), of
Medical Department, who were aggrieved, made & representati

o the administration regarding their seniority. . It was et

this juncture that the whole issue was examined and irregulapi-

ties detected. Immediately, corrective steps were taken to

Se
scale Rs.1640-2900 (RSRP) , duty cancelling the orders of their
aﬁsérption égmNursing'sisters, issued in 1991. The applicants
were advised of fhe same, vide the impungned orders. It is

submitted that the aﬁplicants, who were PHNs and ought to be

in Gr.Rs.1400~2300 (RSRF), are entitled to their absorption
as Staff Nurses, Scale Rs.1400-~2600 {(RSRP), as per Board's

orders of 3.5.83, and seniority. in that grade from the dates

f\__,"
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. Scale Rs.425-640/1400-2600. This is more so because J

of their absorpticn in that grade viz,, from 25.9,91, %he
date on vhich they were absorbed,

In reply to the contentg of Para 6 of the 0.A

&Ve o

the respondents submit their reply as follows: -

a) It is submitted that the Applicants 1 to 3 wéﬁe
recruitéd as Public Health Nurses (in short PHN} in Scale
Rs.455-700 for the Family ‘Planning Organisation and postied
on'l.12.82, 842.77 and 28.4.82 respectively, It is
submitted that the Family Planning Organisaticn (Now
Family helfare Organisation for short FWO) had only -PHN in
grade 425~ 700 and not 455-700.

However it is true that the

epplicants were recmuited as PHNs in 455-700. However the
erronecus recruitment to Grade 455-700 has no bearing in
case since both Grades 425-700 and 455~700 was equated to

1400-2300 in the IV Pay Scales. The contention of thé

appllcants that their recruitment grade 455-700 is

equalent to 1640-2900 in IV Pay Commission Scales is not

correct.,

b) It is submitted that when the PHY are to be
absorbed in the nursing cadre, they'can be absorhed only

in the initial recruitment grade i.e. Staff Nurses in

recruitment is to be made in the lowest grade and the posté

of Nursing Sisters are in the intermediate stage.

c) Tt is submitted that action was taken to absorb

the PHEN in Medical Depértment. While fixing Seniority, the

service put in ol FHNs was reckocned in the grade of Nursing

the

N B

S ' Ha.. ﬂ,
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Sisters which was Incorrect. The PHN should have been
assigned the bottom seniority in the grade of staff nurses

but erroneously their seniority was fixed as stated abov

Feyd
w
L]

a) It $2 submitted that the-contention of the
appllcants in Para 6.3 that the entry in Clrcular No,FPC,

III~79/Btandardlsation/3 dated 19.6.83, at 8.No.41, the

Grade shownnin respect of Public Health Nurses, redesignited !

as Nursing Sisters under Family Planning Organisation is

false, bageless and misconceived. Public Héalth MNurses in

Para-tiedical wing are placed in Gr.Rs.455-700 (RS), whereas,

Public Health Kurses in Family Planning Organisation is in

Scale Rs,.425-700 (RS), as per III Pay Commission Scales.

It is further submitied that the equivalent grade for Public

: ¢
Health Nurses, Scale Rs.425-700 (RS) in IV Pay Commission

R5.1400=-2300 (RSRF) and not Rs.1640-2900 (RSRP), as
contended by the applicants, though the salary vere drawn

Scale Rs.1640-2900 (RSRP), under erroneous reading of the

rules and Scales. It is clarifled that rede51gnat1ng PHN S

b

as Nursing Sister lS without change 1n service conditions

and avenue of promotion. However this cannot bring them on

par with Nursing Sisters of General & Nursing Cadre, whery

Nursing Sisters are in an intermediate grade in the avenue

and the posts of which are filled up solely by promotion of

Stafr Nurses and none else.

e) As per Avenue of promotion of Nursing cadre, the

posts offﬁatrons, Scale Rs.2000~3200 (RSRP), are required t

be f£illed in by the promotlons of Nurszng Slsters, through!

'l
F;“m Dﬁu ‘{a
3!
Aset. PersOPt™ o rabad . YO
g, C. R\Y_ Cecun '( r.rscmal Oftieer (I ”
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26.8.92,‘advising the eligible empld&ees, including the |

. b -
notified vide this office letter of 23.11.92, were/ in the

process of selection. During the year 1692, it wasg pfqposed

to hold a selection for £illing up of 22- vacancies of Matrons

and a notification was issued, vide this office lettér of

applicants, to be in readiness to appear for Written

+

examination at short notice., The Written examination were

1

names of the applicants were also included.

£) As élready mentioned in the pre-para, it is

mentioned that the .orders contained in Board's letter ofl

P -

: |
3.5.83 have not been correctly appreciated, while agreeing

to the absorption of PHNs of FWO as Nursing Sisters, Som?

of the &ffected employees have also represented against the

interpolation of the names of the Applicanté in the éeniﬁ ity

. : |
list of Nursing Sisters, scale Rs.1640-2900 (RSRP). The case

. - oL
was, therefore, examined further and was decided to cancel

crders issued‘absorbing the HiNs as Nursing Sisters, Scale

Rs.164042900 (RSRP). The applicants were issued a Show~Chuse

Notice vide this office letter No.P(MD)612/NS/III of 12.1.93,

!
!
i

that it was proposed to absorb them as Sﬁaff Nurses, which

is the recruitment grade in the cadre of Nurses. The

[y

organised lébour, were advised of the proposed deletion b%

the names of the Applicants from the seniority list of Nuising

|
P !

the

...9.‘.
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Sisters. The representation received from the Organised

Labour, in this connection, was exymined and a reply was

sent to them. -

qa) The ccntention of the applicants in Para 6.7
. that Board in their letter of 3.5.83, have not indicated
that the PHNs be absorbed as Staff Nurses, which is a

is ' . ' :
- lower grade/not correct. The Board have clearly advised

that the PHNs of FWO, who possess the minimum yualificati

required for staff Nurses, may be absorbed as Staff Nursi
. ' K

Sisters.

h) - As per the interim orders pa ssed by this Hon'®

Tribunal it was proposed to consider the applicants alsgo

for the supplementary viva-goce which was to be held on
' 26-233 . :

24.2.93falong with others. The Supplementary viva-voce

could not be held on 24.2.93/26.2.93 due to unavoidsble

”circumstances. The Board, vide their letter dt.27.1.93

vhile communicating the orders of restructuring of certai

Group 'Cf cadres, have adwyised that the selections, which

were in procéss and could not be finalised on 28,2.93,

should be abondoned. In view of this, the selection to tH

ons

ng

le .

L 3

Y.
1]

posts of Matrons, which was on hand was abandoned znd thel

vacancies existed as on 1.3.93 and those occured as a resdilt

ggi'l‘rr L a.} ‘glf .!1;‘, - ‘\Il l-"it( .-)
I .
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of restructuring, are being filled by simplified selection.

The applicants are also being considered for simnlified

selection and 3 posts reserved to be filled based on the

W1

outcome of the C.A,

H

i) It is further submitted that irrespective of 1

R )

he

grade the posts of PHNs of FV/0 that carry either Rs.455=700

(RS) or Rs.425=700 (RS) are to be absorbed as staff Nurses,

Scale Rs.425-640 (RS) which is the recruitment grade in |the

cadre of Nurses.

6.9 that the Railway Board wrongly mentioned the Scale of

PHNs as Rs.425-700 instead of 455-700 corresponding to :

Rs.1640-2900 has no basis. In fact there is no grade of

Rs.455-700 for the PHNs and hence the Rly. Board correctly

.mentioned the Grade as Rs.425-700, However, as

The contention of the applicants in Para

stated supra

the recruitment of the applicants in the grade Rs.éSS-?Oﬁ was

N

erronecus and the applicants can not get any vested right

4

of an errcneous action taken by the Railway Administrati

Ll

-

- in the O.A, and thisg Hon'bié Tribunal may be pleased to L

the same with such other orders as may deemed necessar

f‘:;;la

I heréby state that the contents of the ab
affidavit are true to the best of my knowledge and infor%
Hence verified on this

the circumstances of the case. .

Verification:

"“"--

e ‘ ep (=3 nﬁM
SR TeId ' ‘-\'& (

LN ®. T,
Fom T&T, D OIS, .
Ksst. Fersanrel Cificer, s! Poroarinsl Offieme (I: '3

&CN%&WMHU P § Moiver. Sermdeinded.

For the reasons stated above, there are no merits

out.

1

ismiss

”7

ove

1at ion.,
2 ﬁ;’ftday of AbY . 1993, at }_iyder?abad.

I
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Between :-

1, S.Padmavathi
2. I.Vishwa Bharati
3, V.Pushpa Rajyam
+vs Applicants
And

1. Union of India, rep. by the
Chairman, Railway Board, Rail Bhavan,
New Delhi,

2. Generczl Manager,

S.C.Railway, Rail Nilayam,
Sec'bad.

3. The Chief Personnel foicer,
S5.C.Railway, Rail Nilayam, Sec'bad.

..+« Respondents

Counsel for the Abplicants

Shri T.Lakshminarayana

Counsel for the Respondents Shri V.Bhimanna, SC for Rlys

CCRAM:

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A}

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (J)

("Order per Hon'ble Shri ﬁ.Rengarajan, Member {(A) ).
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(ORDER PER HONﬁBLE SHRI R.RANGARAJAN, MEMBER (&)

Heard Shri Rangadas for Shri T.Lakshminarayana,
learned counsel for the applicants, Shri V.Bheemanna,

\
learned standing counsel for the respondents.

2. Smt. Rashmi Choudhary, Dy.C.P.0., S.C.Railway,
incharge of the medical branch was present in the court to

assist in the proceedings.

3. Thére are three applicants in this OA., They were
initially appointed &s Public Health Nurses in the scale of
pay of Rs.455-700 on 1.12.72, 21.12.76 and 28.4.82
respectively. It is stated that the cadre of Public Health
Nurses was having n% further promotion opportunities and
hence that cadre was replaced by a lower grade cadre of
Lady Health Visitors and the Public Health Nurses, thus
rendered surplus, w?re to be absorbed in the main stream
staff nurse cadre and to that effect a proposal was mooted
bf‘the Railway Board in the year 1982. In putrsuance of
that proposal, the three applicants in this OA who were
appointed as PubliciHealth Nurses in the grade of Rs.455-
700 were absorbed in the staff Nurse Cadre. The Staff

Nurse cadre in the Railways is having the initial pay scale

of Rs.425-640. i

4, No material was produced either in the reply or at

the time of argumentsy to show that these three applicants
|L’

were absorbed in the nursing sister category after giving

them the option for the integration. No material is also

shown informing the applicants herein that in case they opt
d

I '



out of the merger,ithere will be no promotional prospects
for them as the category of 'Public Health Nurses' is a
dead-end category with no growth opportunity. No material
was also forthcoming that their pay was fixed in the séale

of pay of Rs.425-640 after the -merger, protecting their

last pay drawn in their earlier pay scale of Rs.455-700.

5. Recommendaﬁions of the Fourth Pay Commission were
accepted by the Govérnment with effect from 1.1.86. Except
for the medical cadre of the Railways, the pay scale of
Rs.425-640 and st455—700 were merged. For medical
Department the merger of the time scales of pay was not
done and they were kept independent. The replacement scale
for Rs.425-640 is Rs.1400-2660 and for Rg.455-700 it is
Rs.1640-2900. The above fact was not denied by Smt.Rashmi
Choudhary at the time of hearing and submitted that the
above position is factual.
|

6. The applicant and others were informed by the
Office Order No.D/117/90 (Lr.No.P/MD/529/FWP/Vol.IV) dated
5.11.90. (Annexure-VI) that the Public Health Nurses in the
scale of pay of Rs.4§5—700/l640-2900 were merged along with
the cadre of Staff &urse in the scale of pay of Rs.1400-
2600. It was also- - informed by the above guoted office
order, the seniority position of the three applicahts
herein. By the office order No.MD-63/91 dated 25.9.91
(Annexure VII) the applicants' scale of pay was shown as
Rs5.1640-2900 and the interpolated senioirty position of the
applicants in the senioirty list of Nursing Sisters in the
scale of pay of Rs.&640-2900 ws also indicated. It is

stated in the reply that the office order dated)5.9.91 was




' &;

}
issued by pressure brought on the respondents by one of the
recognised staff Unions. By letter No.P(MD)612/NS/Vol.II
d;ted 1.7.92 (Annexdre VIII) the seniority position of the
three applicants hefein vis-a-vis staff nurses in the pay
scale of Rs.1640-2900 as on 1.7.92 was also issued. On-the
basis of the above éeniority in the grade of Rs.1640-2900,
they were called for selection for the higher grade post of
Matron 1in the scale of pay of Rs.2000-3200. In the
integrated seniority|1ist of candidates called for Matron's
selection, the applicénts were at Sr.No.l, 2 and 5
respectively (Annexure IX to the 0a). They appeared for

the written test for the post of Matron and also qualified
for being called for viva-voce as per letter
nO.P(MD)608/Matron/Vol.III dated = 23.11.92, At this
juncture, it is stated that the other staff nurses who were
appointed initially itself in the main stream of Staff
Nurses hd%? qﬁestioned the wisdom of the respondents to
interpolafe the seniority of the applicants in the pay
scale of Rs.1640-2900 and on that basis permitting them'to
appear for the matron's selection. Due to the pressure
brought on the respondents by the Staff Nurses, the
decision taken to interpolate the séniority of the three
applicants in the iscale of pay of Rs.1640-2900 was
cancelled under the pretext that the Railway Board's letter
No.E(NG) I1/83/P0/135 dated 3.5.83 was erroneously
interpreted and hencF cancellation is called for by Memo
No.P(MD) 529/FWO datéd 28.,12.92 (Annexure XI). Because of
the deletion of the names of these app}icants from the
senioirty list of Rs[.1640-2900, they were not allowed to

appear for the viva-voce test and the same was informed to

them by letter No.P(MD)612/NS/Vel,ITI dated 12,1.923

v



(Annexure XII).

7. Aggrieved by the above memoranda, they have filed

this OA challenging the communication dated 28.12.92 served

on them on 4.1.93 and the subsequent proceeding dated

12.1.93 issued by R-3 as illegal, arbitrary and violative

of Articles 14 and 16 of the Constitution and for a

consequential direction to consider them for the post of

Matron

in the scale of pay of Rs.2000-3200 if they are

found suitable following the provisional seniority 1list

issued on 1.7.92 (Annexure VIII).

8. An interim! order was issued in this OA dated

23.2.93. By this order, R-3 was directed to provisionally

interview the three applicants also on the date of

interview. However,' the result of the interview shall not

be published by the respondents until further orders.
I

9. The main argument advanced by the respndents. in

this OA is that the Public Health Nurses had no promotional
opportunities and hence that cadre was merged with the main

stream cadre of Staff Nurses in accordance with the

instructions given by' the Railway Board in their Memorandum

dated 3.5.83 to help the Public Health Nurses. By

erroneous interpretation of the Railway Board's letter, the
three applicants herein were placed in the scale of pay of

Rs.1640-2900 instead 'of the lower scale of Rs.1400-2300,

after the introduction of the Fourth Pay Commission's

scales of pay. Due to the pressure exerted by one of the
recognised Unions, théy were interpolated in the seniority

list of Staff Nurses in the scale of pay of Rs.1640-2900

Jh
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and on that senior%ty basis, they were allowed to sit for
the selection of Matron. Once again when the Staff Nurses
who were recruitediearlier in the main stream of medical
cadre objected to tﬁe interpolafion of the three applicants
in the scale of Rs.1640-2900, their names were rescinded
from that seniority| list, thus making them ineligible for
consideration for thf post of Matron.

10. The learned counsel for the applicants submits
that they were appointed in the scale of pay of Rs.455-700
and they should be éiven the replaéement scale of Rs.1640-
2900 only after ghel introduction of the Fourth Pay
Commission's scales of pay as there was no merger of the

scales of pay of ﬂs.425-640 and Rs.455-700 for medical

@

department. The relative seniority position was correctly‘

shown in the scale of pay of Rs.1640-2900 and thus they
were correctly calléd for the selection to the post of
Matron. Further steps taken by the respondents to delete
their names from tde seniority 1list of Rs.1640-2900 1is

uncalled for and without any basis. The injury was

inflicted on the applicants due to the pressure exercised

lpray that they should be promoted to

on R-3. Hence, they
the post of Matron, Ff found fit in the selection as per
their seniority in the scale of pay of Rs.1640-2900.
i
12. The main points that arise for consideration in
| .
this OA are-

(i) Whether the applicants were given a chance to

I

give their option for merger and if so, what option were

exercised by them. Whether they were informed of their pay

T
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fixation in the scale of pay of Rs.425-640.

(ii) Whether any notice was given while deleting

their name from the seniority list of Rs.1640-2900. If no

notice was given, whether the deletion of their name from
the seniorty list of Rs.1640-2900 after they qualified in

the written exam for Matron is proper or not.

(iii) Whether any rule was followed by R-3| while
including their name in the seniority list of Rs.1640-2900
and deleting their name from’therseﬁiority list or whether

the action of R-3 in inclusion and deletion as above was

for extraneous reasons.

13. As stated earlier, there is no record to prove

that option was given to the applicants herein |jwhile

merging them with the main stream Staff Nurse cadre. If
option was given and the applicants did not opt for the
merger, they should have been made aware of the factlthat
they have no future promotional prospects. If inspite of
that fact, the applicants did not agree for their merger in

the scale of pay of Rs.425-640, then the respondents‘will

have no responsibility if the applicants complain flater
regarding lack of promotional opportunity. If they agree
to merge, then their pay fixation chart should havellbeen
issued probably protecting their last pay drawn in| the

scale of pay of Rs.455-700 in accordance with the rulles.

None of the steps as indicated above had been taken by|the
respondents. Respondents failed to discharge their
function under the circumstances referred to above. On|the

contrary, the applicants were shown in the seniority (list

A
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of Rs.1640-2900 bowing to the pressure of the Union :When

the staff nurses pressed for deletion of the applijcants’
1

names from the senioirty list of Rs.1640-2900, R-3 eadily

i
r
agreed to their request. The inclusion and deletiJn'were

done bowing to the pressure from one side or the|{other

without following any rules. Thus the action of R-3|is not

befitting to his status. The organisation which boasts of

. !
over 100 years of existence cannot follow a path thch is

|
not charted by any rule of law. This executive action
« c MMMQ/% heay . |
smacks of uhreasonability and hence has to be held as

arbitrary and irregular. 1

I
' |
14. When the applicants were brought on to thel|scale

|
of Rs.425-640 from the grade of Rs.455-700 to which| they

were initially appointed,irules should be strictly folllowed

|

. \ |
as otherwise such reduction in scale may taentamount to

imposition of major penalty. No penalty can- be issued

|
without following the Discipline and Appeal Rules and|rules

[ 1
of principles of natural justice. As no rule was folléwed

as indicated above, the applicants cannot be allowed to

suffer.

15. The respondents having failed to discharge jtheir

functions according to law as .indicated above,| the
employees i.e, the applicants herein cannot be allowed to

suffer. in that view, they should be "given senioriity. in

the Fourth Pay Commission's replacement scale of Rs 41640-.
1

i
2900, As the scale of Rs.425-640 and Rs.455-700 is not

merged after introduction of the Fourth Pay CommisJ1on's
scales for Medical Department, there may not be reascn to

give the replacement scale of Rs.1400-2600 to holders: of

—

@
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Zgé; Al PARAMESHWARﬁ
MEMBER .J MEMBER (RDMN )
]
\LA\“L DATED: -14th-February,-1997 j?J”%“ ,

ersthwile Third Pay Commission's scale of pay of Rs

instead of equating that scaleLof Rs.1640-2900.

16. When the above lapses of the administration

&

455-700

wWere

brought to the notice of the learned counsel foL the

respondents and to the Dy.CPO present in the court with a

view to know whether the respondents will relent

action and make corrections, it was informed that

their

respondents cannot retrace their path as it will pUt the

Railways in a tight situation. We do not appreciate

this

attitude of the respondents. If a mistake is committed,

there is no harm in setting it right. There is no prestige

involved in the correction of the mistake. We are sorry to

note the attitude of the respondents. *

17. In view of what is stated above, we are satilsfied

that the applicants have made out a case for continuing

them in the seniority list of Rs.1640-2900 and to consider

them for promotion if they are otherwise found eligiblle to

the next higher grade.

18. On the basis of the facts and circumstnces of

this

case, the impugned proceedings dated 28.12.92 and |dated

12.1.93 are set-aside. The names of the 3 appli

cants

herein should be interpolated in the seniority 1list of

Staff Nurses in the scale of pay of Rs.1640-2900 and

promotion to the post of Matron should be considerg

that basis subject to the fulfilment of other conditio

The OB is ordered accordingly. No costs.

their

»d on

Dictated in the open court.

m.{l-

vsn

0\'\9‘—"1’[’/%—

(R. RANGARAJAN)

2!&"1‘7’)

| SGd

1 7

AF M)



et oD

. » .
r.,.!'. “m g B!‘“‘f g"{T A!‘z

ot VT TRt Dm0 vawllsn  slipT 3o el
' N T ol TR

s

SRS R S 3 2 1 FFE: SERUC ) § 320 PR JnaiIe TESF-T 1 VR IR ury =8

LI

P

altanr oo befisg oplien.g (10012.9 fennomta Yssdn enm "
SETT T (ieaovT ey vendmdode T L lra o N e
BT JPAD ay s d4ed Dp xﬁnnﬁriﬂﬁ,vi.ixa a3 éfﬁﬂ *00

| wiYH LAY ;Y::s:;‘zﬂ.m ¢4 yen e

»25E T AD q(ﬁ}ﬁszﬂiyef.z$ﬁqmﬂ oF yioo el .Y

ANGOT eXNnE and LR

N

e e e ——— e ———

e - e i

-

——— =

—_——— e -



24

e

General Manager,“s.c.nailway; Railnilayam,

Chief Persennel Officer, S.C.Rly, nailnna“
cepy te sriv[v,ahimannq. SC fer Rlys, CAT}
- E ’ R 1

ceopy te méputy'negistrar{A), CAT, Hyi,

copy tose

1. The
- New Eﬁlbi.

The

3. The

4, One

5. One

6, One

7. Ogé

8, Oné sparé COPY.
Rsm/--u

. cdpf te Linwrary, CAT, Hyﬁ.

n

f

¢

0

k

P

&

Chairman, Unien if-Iniia,_nailway‘Board;'niil_mhavan,

Secfbad.

yam, Sec'bad

cepy te Sri, ?QLaﬁmainaréyanaa aivocate,éCAT, Hyd.

Hyd.

T
DR AT VAP ST e elicor gy

i

oA rw,

T ST, T e




e

e e Ll e

D A\e - 3
SE .

TYRED By CHECK=ZD gy
COMPARED By ~POROVED BY

THE CENTRAL ;-'-‘mDP-'iIi‘JISTR“uTI”E TRIBUNAL -
HYDZR. 5.0 3ENCH: HYDER. BAD

THE HON"BLz shgT N RA UG RIS N M(R)
X“%"\lD
THE H0ON'GLZ SHRT 3:5.0A1 PARAMISHYA R,
Mm(J)

e

DiTED: ‘\\\1{?7

L./_
Brder/Jugonment

RP /LB R NG,

in '
ST TN '\“’\’{ tL‘_ﬁ >
TERTIM DIRZCTIONS 1554F2

armxzo PND IR
ALLOJED,

Q152050 o0 vy DIRECT Iong

JIsmMI358
DI57155:5 2
0I5/1570) = b

JITHORAN

UBEF LT
il REJirT- N ‘ -
OROZ7ED /A7 3 I
NG ORDZR 45 To Costs
IT COuRT YLKR

¥eaym yafas aifaﬁf-r |
Central Administrative Tribuna!

seer ESPATCH

10 MAR 1997 \@4«3( 1,
i .
nvg:fﬁlw B‘F"“—“—‘f b

. .




e ey
4,

o

— -

) ‘ .
(ORDER PER HON'BLEJSHRI R.RANGARAJAN, MEMBER (A) |
| ™
il

Heard Shri Ra?gadas for Shri T.Lakshminarayana,

! . .
learned counsel for he applicants, Shri V.Bheemanna,

b

l
learned standing counsel for the respondents.

|
|

2, Smt. Rashmi !Choudhary, Dy.C.P.0., S.C.Railway.
Rk

incharge of the medicag branch was present in the court to

. . b
assist in the proceedings.
i

)
A
3. There are thﬁee applicants in this OA. They were

initially appointed a% Public Health Nurses in the scale of
pay of Rs.455-700 [on 1.12.72, 21.12.76 and 28.4.82
respectively. It is étated that the cadre of Public Health
Nurses was having nﬂ further promotion opportunities and
hence that cadre wa% replaced by a lower grade cadre of

Lady Health Visitorg and the Public Health Nurses, thus

rendered surplus, were to be absorbed in the main stream

.

staff nurse cadre an? to that effect a proposal was mooted

by the Railway Boar? in the year 1982. In pursuance of

that prop;sal, the hhree applicants in this OA who were.

appointed as Publicfﬂealth Nurses in .the grade of Rs.455-

700 were absorbed in the staff Nurse Cadre. The Staff
'

. ; . . . S s
Nurse cadre in the Railways is having the initial pay scale

of Rs.425-640.

[

4, ~No materia% was produced either in the reply or at
the time of argumenty to show that these three applicants
were absorbed in the nursing sister categéry after giving

them the option fog the integration. No material is also

shown informing the applicants herein that in case they opt
/ s



i ‘

T CE™ * WI1ZTRATIVE TRIBUNAL : HYDLR:'EAD BENCH ‘

! ‘ , L

! AT HYDERAEAD T
. g

Jriginal Application No.149/93 |

' |
Date of Order:14-02-1992 .
|

A e S S e D TP S m— S

Botween -

" e SJ.Facmavathi -
| <, i.Visbwa Bharati
., V.Pushpa Rajyam
| see Applicants
. And

1. Union of Incdia, rep. byithe ..
|

Chairman, Railway Board, Rail Bhava
| N‘E"i‘\' Lel}.i -

. wener-l Manager,

£.C.01ailway, Rail Nilayam,
L lmethad,

. The Chief Ferscnnel Officer,

+++ Respondents

: T2t £~ ik Applicants H Shri T.Lakshminarayana
| _ .
| - * R&spondenis;fe Shri V.Bhimanna, SC for Rlys
AR e -
'._ . m HOWC e - 7 HANGARAJAN ~:  MEMBER (a)
‘ R " unl PARAMESHWAR : MEMBER (J)
'ti.s'&i{gj'.

LU roa'ble ShriiR.Rangarajan, Member (a) ).

- -, -
!

L ] 2.




1

7
: I
issued by pressure brought on the respondents by one of the
. ' ) |
recognised staff Unions. By letter No.P{MD)612/NS/Vol.Il

dated 1.7.92 (Annexure VIII) the seniority position of the

: |
three applicants herein vis-a-vis staff nurses in the pay

scale of Rs.1640-2900 as on 1.7.92 was also issued. On the

basis of the above sen?ority in the grade of Rs.1640-2900,
they were called for selection for the higher grade post of
Matron in the scale of pay of Rs.2000-3200. In the
integrated seniority list of candidates called for Matron's
selection, the applicants were at Sr.No.l, 2 and 5
respectively (Annexure, IX to the OA}. They appeared for
the written test for tpe post of Matron and also qualified
for being called jfor viva-voce as per letter
n0.P(MD)608/Matron/Vol.III dated 23.11.92. At this

juncture, it is stated]that the other staff nurses who were

‘I o~
appointed initially itself in the main stream of Staff

Nurses haée guestioned the wisdom of the respondents to
- I
interpolate the seniority of the applicants in the pay

i
scale of Rs.1640-2900 and on that basis permitting them to
appear fof the matron's selection. Due to the pressure

brought on the respéndents by the Staff Nurses, the

decision taken to interpolate the seniority of the three

) I
applicants in the %cale of pay of Rs.1640-2900 was

cancelled under the ertext that the Railway Board's letter

No.E{NG) II/83/P0/13$ dated 3.5.83 was erroneously
o

interpreted and hence

cancellation is called for by Memo
No.P(MD) 529/FWO date% 28.12.92 (Annexure XI). Because of
the delgtion of the (names of these applicants from the
senioirty list of  Rs.!1640-2900, they were not allowed to
appear for the vi&a-vgce test and the same was informed to
them by letter. NoiP(MD)612/NS/Vol.III dated 12.1.93
o

i

A gwiage s},.*:-.-. .
Al




3

out of the merger, there gill be no promoti&nal prospects
for them as the cate?ory of 'Public Healfh Nurses' is a
dead-end categéry with no growth opportunity. No makrial
was also forthcoming that their pay was fixed in the scale
of pay of Rs.425-640 after the 'merger, protecting their

last pay drawn in their earlier pay scale of Rs.455-700.

5. Recommendations of the Fourth Pay Commission were
accepted by the Government with effect from 1.1.86. Except
for the medical cadre of the Railways, the pay scale of
Rs.425-640 and Rs.455-700 were merged. For medical
Department the merger of the time scales of pay was not
done and they were keét independent. The replacement scale
for Rs.425-640 is Rs.1400-2660 and for Rs.455-700 it is
Rs.1640-2900. The above fact was not denied by Smt .Rashmi

Choudhary at the time of hearing and submitted that the

above position is factual.

6. The applicant and others were informed by the
Office Order No.D/ll7*9O (Lr .No.P/MD/529/FWP/Vol.IV) dated
5.11.90. {Annexure-VI) that the Public Health Nurses in the
scale of pay og:Rs.455-700/1640-2900 were merged along with
the cadre of Staff Nurse in the scale of pay of Rs.1400-
2600. It was also informed by the abové qubted office
order, the seniority bosition of the three applicants
herein. By the office order No.MD-63/91 dated 25.9.91
(Annexu;e VII) the aéplicants'ascale of pay was shown as
Rs.1640-2900 and the interpolated senioirty position of the
applicants in the senioirty list of Nursing Sisters in the
scale of pay of Rs.1640-2900 ws also ihdicated. It 1is

stated in the reply t%at the office order datedl5.9.91 was

e

[




and on that seniority’ba@is, they were.allowed to sit for

| once again when the Staff Nurses

the selection of Matron.r

who were recruited earlier in the main stream of medical

plicants .

cadre objected to the interpolation of the three ap

their names were rescinded

in the scale of Rs.164b—2900,

from that seniority li?t, thus making them ineligible for

consideration for the post of Matron.
|
i
I

10. The learned ﬁcounsel for the applicants submits

i
that they were appoin%ed in the scale of pay of Rs.455-700

and they should be given the replacement scale of Rs.1640-

2900 only after the introduction of the ‘Fourth Pay

Commission's scales ?f pay as there was no merger of the
scales of pay of Rs.425-640 and Rs.455-700 for medical
department. The relative seniority position was correctly
shown in the scaleof pay of Rs.1640-2900 and thus they
were correctly cal#ed for the selection to the post of
Mgtron. Further s%eps taken by the respondents to delete
their names from [the seniority list of Rs.1640-2900 is

uncalled for andp without any basis. The injury was

s | S
inflicted on the applicants due to the pressure.exercised

on R-3. Hence, the
' f Y pray that they should be promoted tL

-

th n, _i
€ post of Matron,_if found fit in the selection as pe

[

)

. il

12, The maid

| p01nts that arise for consideration
this OA are-
f
i
I

' . .I

exercised ' ]
1se§ by them. Whether they were informed of their‘b

IS R

st




(Annexure XII).

\ : '
F : 7.

|

Aggrieved by the above memoranda,

they have filed-
this oa challenglng the communicatjon dated. 28.12.92 .served
| . on them on 4.1, 93

and the subsequent proceeding dated

12.1.93 issued by R-3 as illegal,

arbitrary and violative
of Articles

14 and 16 of the Constitution and for a
censeguential dlrectlon to consider them for the post of
l

Matron in the scale of pay of Rs.2000- -3200

if they are
found suitable follow1ng the provisional senlorlty list
issued on 1.7.92" (
|

Annexure ‘VIII).
x{ : | ', |
i . 8. An interim order was issued in this o2 dated
% 23.2.93. By this ofder, R-3 was directed to provisionélly
L .
i interview the three applicants also on the date . of
i -interview. However,
|

the result of the interview shall not

be published by the respondents until further orders.
L . '

| ‘ II

L

e 9.

The main argument advanced by the respndents 'in

1
i

this OA is that the Publlc Health Nurses had no promotlonal

opportunities and hence that cadre was merged with the maln

stream cadre of Staff Nurses in accordance with the
| ‘ ‘ |
L ° . »

instructions given by the Railway Board in their Memorandum
‘ dated 3.5.83 to~ help the
l

Public Health Nurses., By
l ‘

. '

f the
\ exerted by one o

Due to'the pressure

- scales of pay.

k -

i

i he seniority
: . i rpolated in t
: s, they' were inte
recognised Union

'




of Rs.1640-2900 bowibg to the bressure of the Union. When

I

o
.-‘).
p

\

-

il

| >

the staff nurses bqéssed for deletion of the applicants'
- i :

names from ghe seniqﬁrty list of Rs.1640~2900, R-3 readily

agreed to their'feqﬁest. The inclusion and deletion were

done bowing to the'!pr§ssure from one side or the other
without following any rules. Thus the action of R-3 is not

d

befitting to his st#tus; The organisation which boasts of
l

over 100 years of existence cannot follow a path which is
{

not charted by any! rule of law. This executive action

FiReN .’M&anﬁ!‘% hisx)

smacks of un:aason&b%%it& and hence has to be held as

arbitrary and irregulart

I
14, When the abplicants were brought on to the scale
|

of Rs.425-640 from lthe

|

were initially appointed, rules should be strictly followed

' grade of Rs.455-700 to which they

as otherwise such }redUCtion in scale may teéntamount to
imposition of majo? penalty. No penalty can be issued

without feollowing tﬁe Discibline and Appeal Rules and rules
I :
of principles of nﬁtural justice. As no rule was followed

as indicated above) the applicants cannot be allowed to

suffer. : |

15, The respoﬁdenFS‘having failed to discharge their

= i X ; -

functions accordiﬁg to law -as indicated above, the

employees i.e, thehapplicants herein cannot be allowed to
| !

suffer. In that view, ﬁhef should be given Séniorityiin
! .

the Fourth Pay Coﬁﬁission's replacement scale of Rs5.1640-.

| , A
2900. As the sc%le of Rs.425-640 and Rs.455-700 is not

merged after intr&duc;ion of the Fourth Pay Commission's

scales for Medicaﬂ|De5artment, there may not be reason to

give the replacemént scale of Rs.1400-2600 to holders of
i

‘.

w j_——

|
|
) -
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g

fixation in the scale ¢f pay of Rs.425-640.
. i .
' (ii) Whether any notice was given while deleting
their name from tLe seniority list of Rs.1640-2900. If no
notice was given, whether the deletion of their name from
the seniorty llSt|0f Rs.1640-2900 after they qua11f1ed in
the written exam for Matron is proper or not. |
|

(1ii) Whether any rule was followed by R—3Iwhile
including their ngme in the seniority list of Rs.1646-2900
and deleting their name from therseniority list or wﬂether
the action of R—3lin inclusion and deletion as above was

for extraneous reasons.
|

|
13. As stated earlier, there is no record to |prove
that option was !given to the applicants herein Wh1le
merging them with the main stream Staff Nurse cadreI If
option was given end the applicants did not opt fo% the
merger, they should have been made aware of the factithat
they have no futuié promotional prospects. If inspife of
that fact, the applicants did not agree for their merger in
the scale of pay off Rs.425-640, then the respondents will
have no resﬁanibility if the applicants complain later
regarding lack of ﬁromotional opport;nity If they agree
to merge, then thelr pay fixation chart should have been
issued probably prptectlng their last pay drawn in | the
scale of pay of Rs.455-700 in accordance with the ruies.
None ofrthe steps as indicated above had been taken by\the
respondents. Respondents failed to discharge their

function under the cﬁrcumstances referred to above. On ' the

contrary, the applicants were shown in the seniority list

g




ersthwile Third Pay Commission's scale of pay of Rs.455-700

, ket . :
instead of equating that scalezof Rs.1640-2900.

o

le. When the above lapses of the administration were

brought to the notice of the learned counsel for the

respondents and to the Dy.CPO present in the court with a

view to know whether the respondents will relent their’

action and make corrections,

it was informed that the

respondents cannot retrace their path as it will put the

Railways in a tight situation. We do not appreciate this

attitude of the respondents. If a mistake is committed,

there is no harm in setting it right. There is no prestige

involved in the correction of the mistake. We are sorry to

note the attitude of the respondents.,

17. In view of what is stated above, we are satisfied

that the applicants have made out a case for continuing
them in the seniority list of Rs.1640-2900 and to consider

them for promotion if they are otherwise found eligible to

the next higher grade.

18. On the basis of the facts and circumstncgs of this
case, the impugned proceedings dated 28,12.92 and dated
12.1.93 are set-aside. Th; names of the 3 applicant?
herein should be interpolated in the seniority list of

- heir
Sstaff Nurses in the scale of pay of Rs.1640-2900 and t

' itions.
t basis subject to the fulfilment of other condi

tha
9 The OA is ordered accordingly. No costs.
l : -
o <t -y
CRRTIFISE TC BE TRUE CF
<
5,)&%&3\%_&\\; /\.\__ &
grfawrQ ;

o OFFICER
¥t SEIEET a’&nam‘“.'
Central Adminisumw Tri
7 aadie
HYDERABAD BENCE

LR

/o




